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STATEMENT RE. VIOLATIONS OF THE CEASE-
FIRE LINE BY PAKISTAN IN JAMMU AND

KASHMIR
THE MINISTER OF DEFENCE
PRODUCTION 1N THE MINISTRY o©OF

DEFENCE (SHRI A. M. THOMAS): Sir, on
behalf of Shri Y. B. Chavan, Minister of
Defence, 1 beg to lay on the Table of the
House a Statement regarding violations of the
Cease-fire Line by Pakistan in Jammu and
Kashmir. [Placed in Library. See No. LT-
3334/64].

NOMINATIONS TO THE COMMITTEE
ON SUBORDINATE LEGISLATION.

MR. CHAIRMAN: Under sub-rule (1) of
rule 205 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I
hereby nominate the following Members to
the Committee on Subordinate Legislation:

Shri P. N. Sapru.

Shri R. S. Doogar.

. Shri M. S. Gurupada Swamy.
Shri N. Ramakrishna Iyer.
Shri Akbar Ali Khan.

Shri S. N. Mishra.

. Shrimati Nandini Satpathy.
. Shri M. N. Govindan Nair.
Shri G. S. Pathak.

Shri Mulka Govinda Reddy.
. Shri M. Ruthnaswamy.
Shri D. L. Se, Gupta.

. Shri M. C. Shah.

Shri B. K. P. Sinha.

. Shri G. D. Tapase.
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Under sub-rule (1) of rule 206 of the said
Rules I appoint Shri P. N. Sapru to be the
Chairman of the Committee,
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CONSTITUTION OF A GENERAL
PURPOSES COMMITTEE

MR. CHAIRMAN: I hereby constitute a
General Purposes Committee consisting of the
following Members:—

1. Shrimati Violet Alva.
Shri M. C. Chagla.
Shri Anand Chand.

Shrimati ~ Annapurna
Thimmareddy.

Shri M. P. Bhargava.

. Shri R. S. Doogar.

. Shri D. P. Karmarkar.

. Shri Akbar Ali Khan.
. Prof. M. B. Lai.

10. Shri Dahyabhai V. Patel.
11. Shri- P. Ramamurti.

12. Shri Ramprasanna Ray.

13. Shri P. N. Sapru..

14. Shrimati
Sathe.

15. Shri A. B. Vajpayee.
16. Col. B. H. Zaidi.
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Tara Ramchandra

I appoint Shrimati Violet Alva to be the
Chairman of the Committee.

RESOLUTION RE PROCLAMATION
ISSUED BY THE PRESIDENT IN
RELATION TO THE STATE OF

KERALA

THE MINISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI) : Sir, I beg to move:

"That this House approves the
Proclamation issued by the President on the
10th September, 1964, under article 356 of
the Constitution, in relation to the State of
Kerala."

In moving this Resolution for the approval
of this House, Sir, I may, at the outset,
narrate very briefly the
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circumstances which led to the issue of the
Proclamation by the President.

SHrRI BHUPESH GUPTA (West Bengal):
Nemesis.

SHRI JAISUKHLAL HATHI: On 2nd
September, 1964, two members of the
Congress Legislature Part}, Shri K. M.

George and Shri Balakrishna Pillai, presented
to the Governor a memorandum signed by
fifteen members of the Congress Legislature
Party stating that they had lost confidence in
the leadership o'f Shri R. Sankar, Chief
Minister, and that they had withdrawn their
support to the Ministry. They further said that
they wanted to function thereafter separately
in the Legislature. At the same time, they also
informed the Speaker to the same effect and
asked for a separate block for them The
Congress Party in the Assembly at that time
consisted of sixty-five members, excluding
the Speaker and when fifteen o'f them
defected from the Party, its membership was
reduced to fifty from sixty-five. The total
strength of the Assembly of the State was one
hundred and twenty-seven, including the
Speaker. I should also like to mention the
composition of the Party membership as
existing then.

Congress—65 (Out of this IS had
become dissidents and so the
number became 50).

Dissident Congressmen—15.

Communist (Right Wing)—19.

Communist (Left Wing)—I.

Samyukta Socialist Party—15.

Muslim League—11.

Independents—S5.

R.S.P.—1.
One seat was vacant consequent on the death
of Shri Chacko, and the other seat was held by
the Speaker. Thus, the total strength o'f the
Legislature at that tim, was one hundred and
twenty-seven out of which originally sixty-
five were Congressmen. After these fifteen

dissidents defected from the Congress Party,
the strength
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was reduced to fifty. On September 3, 1964,
when the Legislative Assembly met, Shri P. K.
Kunju Pillai, Leader of the Samyukta Socialist
Party, moved a Motion of No Confidence
against the Ministry in the State. This was
allowed and the Speaker asked the members to
stand up in their seats. The fifteen dissident
Congressmen stood up in support J of the
Motion. The Speaker, there-i fore, fixed the 7th
and the 8th September, 1964, for discussion of
the Motion. The motion was discussed on these
two days and then it was put to vote when it
obtained the support of seventy-three Members
while fifty voted against it. Two Independents
were absent. This information that the Motion of
No Confidence had been voted upon and carried
was conveyed to the Governor by the Speaker
the same day. The Chief Minister also tendered
the resignation of the Council of Ministers to the
Governor the same evening but he was asked to
continue in office till alternative arrangements
were made for the conduct of the government.
Immediately afterwards, the Governor sent for
the various leaders of the different Parties in the
Legislature. He called Shri P. K. Kunju Pillai,
Leader of the Samyukta Socialist Party. He also
called Shri Ahmad Kuraikal, Leader of the
Muslim League, Shri K. M. George, Leader of
the Dissident Congressmen, Shri C. Achutha
Menon, Leader of the Right Wing Communist
Party and Shri E. M. S. Namboodri-pad, Leader
of the Left Wing Communist Party but Shri
Namboodripad was out of station and so he
could not meet the Governor. The Governor met
all the others separately with a view to
ascertaining  whether an  alter, native
Government could be formed by them either
singly or jointly with anybody else. Shri P. K.
Kunju, Shri Ahmad Kuraikal and Shri K. G.
George told the Governor i, very clear and
unequivocal terms that they would not be in a
position to form a Ministry either singly or as a
united Legislature Party under a single I
Leader. Shri Achutha Menon felt



3719 Resolution re Pro-
clamation issued by

[Shri Jaisukhlal HathL]

that if the S.S.P. had joined him, he would
have made an attempt to form a Government
but in view of the stand taken by the S.S.P.
Leader, there was no question of his pressing
to form a separate Government. Having
studied the entire situation and having come to
the conclusion that no single Leader or Party
or a United Legislature Party under a single
Leader could form a government, the
Governor had no alternative but to report to
the President about the political breakdown in
the State of Kerala and suggest the issue of a
Presidential Order under article 356 of the
Constitution. It is in these circumstances that
the President had to issue this Proclamation. A
copy of the Proclamation had been placed on
the Table of the House. As will be seen, under
this Proclamation,

"The President has been satisfied that a
situation had arisen under which the
Government of the State of Kerala cannot
be carried on in accordance with the
provisions of the Constitution of India."

He has, therefore, assumed to himself, as
President of India, all functions of the
Government of the said State and all the
powers vested in or exercisable by the
Government of the State. Under the
provisions of the Constitution, this
Proclamation ha|S to be approved by both the
Houses of Parliament within two months of
issue. It is, therefore, Sir, that I have come
before this House to get its approval. It iy no
pleasure for me or for the Government to
come with this Resolution and seek the
approval of the House for a Proclamation
which has had to b, issued by the President.

The circumstances in which the Proclamation
had been issued 'or had to be issued have been
narrated. It is really unfortunate that such a
situation should have arisen. Kerala has been
having a chequered political career from 1957
onwards. It was in 1957 that the Communist
Govern- I ment came in. Fortunately or unfor-
1
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tunately that
on for a long time.

Government could not carry
I would not like to go

into the details of the past because 1 do not
want unnecessarily to  rake up an,
controversial points here. Therefore [ would

riot deal with the past history. ~ But one thing
is certain that there have been in the State
difficulties, difference of opinions, caste,
religion and various 'other factors which have
led to this sort of condition and I woul®
only hope that the people of Kerala would try
to have a stable Government under a
party which could function as a stable
Govenment and work unitedly  for the
progress, for the development and for the
prosperity of the people not of Kerala alone
but of the country as a whole, i would not.
like to go in detail, as I said earlier, into
either the recent past from 1960 to 1964 or the
earlier past between 1950 and 1960 because
I do not want unnecessarily to rake up the
controversies. My purpose is very limited so
far as this Resolution is concerned.  The
Resolution  seeks the approval of the
House  for the Proclamation issued by the
President. That wa, inevitable. As there was
a breakdown, as it was not possible that the
Government of the State could be carried
on according to the provisions of the
Constitution the  Governor reported
accordingly and when the Governor was
satisfied that it was impossible to carry
on the Government of the State according to
the provisions of the Constitution there was no
other way but to act under article 356 of the
Constitution. 1 therefore commend thi; Re-
solution for the approval of the House.

The question was proposed.

MR. CHAIRMAN: Before I call upon any
hon. Member to speak, I would like to say that
the Business Advisory Committee has allotted
one day for the discussion of this Resolution
and for the Kerala State Legislature
(Delegation of Powers) Bill. There are a
number of speakers whose
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names are already before me. We -would
therefore have to sit through lunch and I
Would request Members to be brief. I would
be very hippy if they confine their speeches
to fifteen minutes.

SHRI BHUPESH GUPTA: I wait to ask a
question, a clarification. ~ The hon. Minister
said that even before the Assembly was
convened On the 3rd September the
Governor did have information that so
many Members had left the  Congress
Party thereby making it a party which did not
have a majority. Then on the 3rd
September when the  Assembly met and
when the no confidence motion was
moved Members demonstrably stood up to
make it clear that the Congress Ministry had
the support of only 50 Members or so. .Any-
how it had "y * minority behind it compared
to the total strength of the House. 1 should
like to know what the Governor was doing
between the time he received the information
from the legislature that the Congress
Government did not have a majority and the
time when this no confidence motion was
moved which again confirmed that the
Congress did not have a majority? Why was
the Ministry allowed to continue till the 7th
or 8th? Constitutionally, was it not right for
the Ministry to resign in the first instance on
the 3rd when so many people had stood up
in favour oi the no confidence motion?
Those  who stood up in  support of the
motion were having a majority of 20 or so. I
should like to have a proper explanation. In
the statement thai has been given by the
Governor -here is no explanation to the
unprecedented manner in  which the
constituti'onal authority there behaved.

SHRI JAISUKHLAL HATHI: As veiry
often hiapperts even with my friend, Shri
Bhupesh Gupta, very often after the debate,
after hearing the arguments for and against,
the Members may change their mind. Also
standing up in their seats was only a
preliminary action to  decide

tion to the State 0/ Kerala

whether the motion should be admitted or
not. Once the motion is admitted, there has to
be a debate and' ultimately the motion has
either to

J be carried or lost as it kappened once earlier
and the Government continu-

I ed

SHrRI BHUPESH GUPTA: The point is>
not that. Under our constitutional practice, it
is the prerogative of the Governor to advise
the proper authority—here it is the
President—Or act suo motu the moment he is
convinced or he has got sufficient objective
evidence that the Government does not have a
majority. The no confidence motion is not a
mere motion. Here it was made known to the
Governor before the Assembly met that these
people were not going to support the
Government and on the 3rd for the motion
that this House expresses want of confidence
in the Council of Ministers' so many people
even from the Congress Party stood np and |
think over 70 members stood up. At that time
the matter was clinched absolutely and there
was no other evidence required. Why at that
very moment did" not Mr. Sankar offer his
resignation? Can the hon. Minister cite any
example 'of history where there is a
parliamentary  system—particularly  from
Britain —when i, a comparable situation or in
a situation much less demonstrative, the
Ministry or the Government stuck to office?

SHRI JAISUKHLAL HATHI; As the hon.
Member himself said the Governor should b,
convinced. The fact that the Members rose in
their seats or gave a memorandum is pri-
marily a primafacie case but the question of
conviction comes only after it has been voted
upon. I should like to ask from the hon.
Member whether anywhere where democracy
and parliament function, when a motion of no
confidence is just admitted, it could be said
that the party has lost the confidence of the
majority.

(Interruptions.)
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MR. CHAIRMAN:
Govindan Nair.

No, no Mr

SHRI M. N. GOVINDAN NAIR (Kerala):
Mr. Chairman, Sir, once again in our State the
Constitution stands suspended and the
President's Rule is proclaimed. The hon.
Minister has clearly placed before this House
the circumstances in which the President's
Rule had to be proclaimed.

[MR. DEPUTY CHAIRMAN in the Chair.]

My hon. leader raised a very inconvenient
question.

SHRI JAISUKHLAL HATHI:
convenient for me.

It was very

SHRI M. N. GOVINDAN NAIR: It was a
very inconvenient question.

SHRIJAISUKHLAL HATHI: For you.

SHRIM. N. GOVINDAN NAIR: Not for me
but for the Minister and his party. On
September 3rd when 71 members stood up in
support of the no confidence motion it was
clear that the Congress Ministry was lost.

SHRI JOSEPH MATHEN (Kerala): Was it
in support of the no confidence motion or was
it in support of the motion being admitted?

THE DEPUTY CHAIRMAN: He has hardly
begun. Please listen to him with a little
patience.

SHRI M. N. GOVINDAN NAIR: When that
news reached Delhi one of the veteran leaders
of the Congress, Shri S. K. Patil, was rushed to
Kerala to see whether any rapproachement was
possible with the dissident Congressmen. The
leaders of the dissident Congressmen, as you
know, are the communal leaders of our State.
He met Mr. Mannath Padmanabhan and
requested him to save the Congress Ministry.
He sent a frantic call to the Muslim League
leader . . .

M.RUTHNASWAMY
Secret history.

SHRI
(Madras):
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SHRI M. N. GOVINDAN NAIR: . . . Shri
Baiaki Thangal, to reach Trivandrum
immediately and to get him out of the
situation.  Unfortunately, none of them
conceded and BO this fall. It was to
manoeuvre, to see whether they\ could
somehow work up a majority, they wanted
these few days. That is why I said when things
had happened like this, it would not be proper
for the Minister to come forward and say: Re-
cause we wanted to try this we had to allow
the Ministry to continue till the 7th or 10th.

Now, this is not the first time that we are
having President's Rule. This is the third time
we are having it. Even this statement will not
convey correctly the depth of the
political instability and crisis that is ~ facing
our State. During the last eighteen years
after independence, we had ten Ministries and
for the third time we are having President's
Rule.  So, the average age of a Ministry is
near about sixteen months. Now,  very
many fantastic theories are being put forward
for thiy sorry state of affairs in our State.
The other day, when this was discussed in the
other House, some hon. Members blamed the
Constitution. Some others said this-.  In
Kerala since the people have a high level 'of
education, since they have a high level of
political ~consciousness, this kind of political
instability is inevitable. All these are false
and fantastic theories, which should not be
accepted.  Any change of the Constitution,
however welcome it may be otherwise, will
not solve the problem in Kerala. So, also, you
will be only defaming democracy if you say
that if in a State the people have a high level of
education or a high level of political
consciousness, no stable Government can work
there.  So, you hav, to go to the root of the
matter. Now, the hon. Minister said that he
would not like to go to the ro'ot of the matter
or go into the past since it may arouse

controversies.  Now, in the interests of all
those who want to see that  democracy and
secularism
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thrive in the country—whether it is
controversial or 'otherwise—you have to
go deep into the matter and unless you do
it, you will not be able to solve the
problem that is facing Kerala.

Now, Madam, you will permi* me, if I
take a little more time, since I have to go
into the past not in c'.etail, but at least to
indicate the developments in our State
aince indapen-dence. Now, according to

me the Dbasic mistake is the
encouragement that obscurantist
communal :orces and undemocratic

forces in our country received at the
hands of the ruling party during these
years. That is responsible for the
continuous crisis in our State. Now, Shri
Kamaraj, the President of the Congress,
who has been touring our State recently,
in all his speeches, was tellinj; and
appealing to the people that they should
Vote for the Congress, i' they wanted a
stable Government. Now, in 1946, when
we had the first election, in an Assembly
of 108, there were 107 Congress
members. There was only one member in
the Opposition. (.Interruption.) Still
within six months the first Ministry fell.
There were three Ministries from 1946 to
1952. Did the Congress seriously try to
find out what was at the root of the
matter? At that time it was the Travancor,
State. Responsible Government was
granted. The Congress leadership invited
the communal leaders and the nominees
of their choice were put up as candidates
for the Assembly. So, within a few
months, communal wranglings started.
The recent Chief Minister, Shri San-kar,
and Shri Mannath Padmanabhan walker
out of the Congress, started a tirade
against the Congress and paraded in the
whole State sayi ig that the Congress
should be finished. Even after that
experience, when in 1952 the elections
were approaching, these very same people
were taken back into the Congress. They
went after them. They Wooed them and
finally got them into the Congress. During
the period from 1952 to 1M7 we had
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iour Ministries and Presidents Kuie for a
year. That was the position. In 1957 after
the elections when the communists got a
majority, their surrender to the communal
forces was complete, was absolute. I also
do not want to go info what happened
during that period, because when the
Congress found that they could not politi-
cally fight us and defeat us, they en-
couraged the communal forces. They
unleashed the communal and caste forces
in our State, and when they wer, given
full encouragement to do whatever they
liked, they not only blessed them but even
the Congress flag wa, handed over to
them. You know about the so-called
liberation struggle. Who headed the
struggle? It was Shri  Mannath
Padmanabhan. Which were the driving
forces behind it? It was the Catholic
Church, and stili it was the Congress that
conducted the struggle. And who was the
main architect? Shri Dhebar. Some
Members in the other House questioned
why he was allowed to go to Kerala.
{Interruption.) You may support him on
that line. I say he is the man who must go
now because the wind he has sown he has
got to reap now. He reaped it and he had
to flee away from there. And what
happened to Kamaraj? He was insulted,
he was humiliated. By whom? By the
very forces you nourished and
encouraged. One day he was not even
allowed t'o take his food. I do not want to
go into all those things that happened. But
I am just pointing out what damage it has
done, this constant encouragement of the
communal and caste forces in our State,
what damage that has done to the State as
well as to your own party. Think about
this thing seriously, and unless you
understand this, unless you understand
your basic mistake in encouraging these
forces, you will not be able to save the
State from political instability.

Madam, we know that even the best
among the Congressmen feel that when

we have accepted a democratic
constitution which guarantees funda-
mental rights and adult franchise,
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[Shri M. N. Govindan Nair] democracy is
safe in our country. I am not minimising the
impact of our Constitution on our national
life. But you would remember that we nave
inherited a society, a social structure which is
highly hierachical, which mean, that it negates
equality of citizenship. Every one knows that
the essence of democracy is equality of man,
and if a social structure which denies that is
allowed to continue, if it is allowed to grow
ana establish itself and dominate 'over the
political life of the country, where can
democracy exist? So, unless you take note of
this factor and fight against it, try to demolish
the whole structure we have inherited and re-
build the society on a healthy basis, you will
not be able to have democracy functioning
properly in our country.

THE DEPUTY CHAIRMAN: You have
taken fifteen minutes but you can go on.

SHRI M. N. GOVINDAN NAIR: Thank
you very much. Now, Madam, this should be
a lesson not only to the Congress but to all the
political parties who believe in secularism. I
now find that some of our friends who
consider themselves to be verv revolutionary,
more revolutionary than us, feel that an
alliance with the communal forces in our
States will pay them dividends in the coming
elections.. It is not only a question of the
Congress, but if any secular political party
wants to exploit the situation in this way,' I
would remind it that its fate will also be that
of the Congress in Kerala. So if all the
political parties in the country which believe
in secularism decide that we shall not in any
way directly or indireclty encourage the
growth of the communal forces in the country,
I think much of the instability in Kerala can
be avoided.

SHRI JOSEPH MATHEN: The Communist
Party is now trying an alliance with those
forces.

[RAJYA SABHA ]
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SHRI M. N. GOVINDAN NAIR: You have
your own time. You then speaK what you
want. What is it that forced the Congress to
come into this kind of alliance with the
communal forces during all these years?
According to me, it is the intolerance on the
part of the Congress to allow any other
political party to grow in this-country or at any
time to take power in this country. You know
the story of 1957 when the Communist Minis-
try was there. On the third day they started
their struggle against the Communist Ministry,
and it was led. by Mr. Shriman Narayan—I do
not want to go into all the details. After 1960
what happened? After the midterm election
there were only 30 persons in the opposition;
only the Communists were in the opposition,
and there was an alliance of all the other
parties including the Muslim League. They had
a Joint Parliamentary Board and all that. After
some time the Muslim League was humiliated
and let down. They had to walk out. Some
people here and especially in the north feel that
the Congress had done a good thing because by
letting down the Muslim League they were
fighting eommuna-lism. That was not the idea.
If that were so, if it was as part of the struggle
against eommunalism that they forced the
Muslim League to leave the alliance, that it
Would have been a welcome thing. Then they
would have done the other thing also. Shri
Mannam would not have found a place. The
Catholic Church would not have had this much
'of influence What tempted them-was that they
did not want even to share power with
anybody.

SHRIMATI DEVAKI GOPIDAS
(Kerala): What is Mannam in the
Congress?

SHRI M. N. GOVINDAN NAIR: You do
not know that even now. Your so-called
Congressmen are more loyal' to Mannam than
to the Congress.
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SHR1 JOSEPH MATHEN: As you were
once doing

SHRI M. N. GOVINDAN NAIR: Stupidity
is your name. What else can I say?

THE DEPUTY CHAIRMAN: Be i careful.
You address the Chair.

SHRI JAISUKHLAL HATHI: He did not
mean that. (Interruption.)

1 PM.

SHrRI BHUPESH GUPTA: But why is he
advancing in that direction?

SHRI M. N. GOVINDAN NAIR: Now, what
I was driving at was lhis. After parting
company with the Muslim League, What did
they do next? They beheaded the PSP and
threw it out of the Ministry. You k;iow that
Shri Pattom Thanu Pillai was the head of the
PSP. One fine morning Shri Pattom Thanu
Pillai who was the Chief Minister of Kerala
was found in Punjab as the Governor. Did the
PSP know about it? No. Did the all-India PSP
leadership kiow about it? No. He was bribed
by the Congress so that the Congress a" one
might take the whole power. As ;ong as there
is this intolerance there, you will never have a
stable Ministrj- or sound democracy there. I
pul a question. You always quote the British
example. Now, Mr. Churchill's contribution to
the British nation especially during the
wartime is not disputed by anybody. But after
the war in the election when his party was
thrown out, he did not lead a liberation
struggle against anybody. He waited, he
abided by the Constitution and he fought
election iext time. So, unless you have this
kind of tolerance, you cannot have a proper
functioning of democracy in this country. So,
the ruling party has to take these factors into
consideration.

Then, because of this constant ins-lability
in the State, what is happening there? The
people and their pro-
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blems are' forgotten. It has always been an
unfortunate affair that whenever we are on the
eve of discussing the Plan, it is some officer
from the Centre who knows very little about
the State wh'o rules our State. Now we are off
the eve of discussing the Fourth Five Year
Plan and the President's rule is there. You
know how difficult it was to find out
somebody to advise the Governor. It took so
many days and finally one or two people were
fixed. That is the position;- And no”-\they are
to speak and fight for the State of Kerala when
this question of discussion nt the Fourth Plan
comes up. This was exactly what happened
when we were discussing the Third Plan also.
This was exactly what happened when we
were discussing Second Plan also.

SHRI LOKANATH MISRA (Orissa):
' Orissa is much worse even though we have a
Ministry.

SHRI M. N. GOVINDAN NAIR; That is
your problem. And again, because of this
constant political crisis, even if there be a
Ministry, will it have the time to attend to any
of these things? No. Take for example <>"e
point. We have this shipbuilding yard allotted
to Kerala in the Third Ran. Even today the
agreement "is not signed; except that some
land has been acquired, nothing has happened.
The other day the Minister said here that they
were still negotiating. Then a pyro-chemical
industry was sanctioned for Kerala. I do n'ot
know where it has gone now. Then, to quote
another example, a precision instruments
factory was allotted to it during the Third Plan
period. Nothing has been done in that matter.
So. all these things are going by default. And
you know, Kerala is a problem State. Our
people are industrious, intelligent but
unfortunately We do not have the resources.
Unles, that State is industrialised, you cannot
find a solution to the burning problems of that
State, and in that matter we hare been lagging
far behind because of this political instability.
So, I request now that the State has been
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[Shri M. N. Govindan Nair] taken over by
the Centre, that special attention should be
paid, when we are discussing th, question of
the Fourth Five Year Plan, to see that our
State also gets a legitimate share, so that we
may be able to come cut of the situation in
which we are.

THE DEPUTY CHAIRMAN: You must
now wind up.

SHRI M. N. GOVINDAN NAIR: T am
concluding. From the details which the hori.
Minister has placed before us, it is clear that
there was no other way than to have the Presi-
dent's rule there under the circumstances. So, I
also—1I do not know whether I should support
it—have to suffer it.

SHR1 JOSEPH MATHEN: Madam, Deputy
Chairman. I had been listening to the
eloquent speech of Mr. M. N. Govindan
Nair from Kerala, who is now attached to the
right wing of the Communist Party of tne
State. He has rightly pointed out that this is the
third time in this country that the President
had to take over the administration of the
Kerala State and that the political  situation
ir' that State is still in a confusion and much
"has to be done to find out a solution to have a
stable Government for that State. [ cannot
agree with most of the points raised by Mr.
M. N. G'ovin-dan Nair, pointing out the
various developments on the political
front from the very inception of democratic
administration in the State. He has pointed
out that i, the first instance, immediately after
the first  General Election in the State, th,
Congress had a big majority.  But what he
stated was not absolutely correct since there
was the Tamil Nad Congress which was
opposing the State Congress. [ think out of
108 people, some 14 or 15 were from the
Tamil Nad area, who were

SHRI M. N. GOVINDAN NAIR:
What about th, Congress?
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SHR1JOSEPH MATHEN:
in the opposition.

.included

SHRIM. N. GOVINDAN NAIR: Ifyou
will yield

SHRI JOSEPH MATHEN: There is no
question of my yielding.

THE DEPUTY CHAIRMAN: He has not
yielded. Let him continue.

SHRI JOSEPH MATHEN: Madam,i he
has questioned the action of the i
President in dismissing .the =~ Communist
Ministry which came into power in 1957.
And h, said that because of that action all
these developments had occurred in that
State in j 1964. In this respect, I wish to
bring i to your notice again, as I had point-
ed out in 1960, what had actually happened in
the State immediately after the Communist
regime was establish-ed in the State. It was
in 1957 that the Communist Party, with the
support of five Independents, came info
power in Kerala. As soon as they came
into power, the first thing that they did was
to~ establish a cell administration in that
State.  All the Communist cells were
enlivened, and they had entrusted the
administration to the Communist cells. These
cells had issued summons and  warrants
to the citizens of the State. (Inter-!
ruptions.)  You please wait and see . what
actually happened from 1957 to 1960.

SHrRI BHUPESH GUPTA: You do not

know, it is particles.

SHRI JOSEPH MATHEN; Madam, in 1957
they started issuing summons to the citizens of
the State-There are instances where they in-
flicted punishments on some persons who
refused to attend to their summons. In order to
strengthen the cells, the Communist Party
directed th, Communist Government to revise
and codify the Police Code so that the police
will not interfere in any of the developments in
the State. So the-Communist  Party took up
the ad-
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ministration. They could control even the
Ministers and high-ups .n the Communist
Party. Unfortunately, the people had to suffer
a lot D--cause they could not get any assis-
tance from the authorities. It was at that time
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Surt BHUPESH GUPTA: What did he
say? Suppose I say Congress goonda, would
you like it?

THE DEPUTY CHAIRMAN: Youl

that the people had to jcin together to face that should not have used that word.

situation. Tie people thought.of joining
together lor giving resistance to this
Communist aggression at that time.

Madam, as we have seen, it vas n'ot only
violent, horrible tactics that were administered
by the Commurist Party but it was the corrupt
practices and the various types of activities to
misappropriate public funds tiat were adopted
by the Communist Party. The Communist
party even organised what they called LabDur
Conxract. Societies. They organised Tappers
Co-operative Societies for the tapping and
selling of toddy in the State, and all these were
gutn to them on a negotiated basis, part of the
public funds going to the Communist Partv
and its leaders.

The negotiated contracts under -taken by
these Communist societies were not actually
implemented bu by paper work they/ drew
monev anci utilised it for thei, organisation
and its leaders. The same thing happened on
various other fronts, for exam. pie, in the Coir
Society. 'l, order to enable the Communists to
dominate they extended grants and loans tc
the Communist Party members. They made an
atmosphere so as to make people understand
that only the Communist Party could survive
in the State of Kerala. All these developments.
Madam, made the people organise, what they
called, the Liberation Movement.

The Liberation Movement g;uned strength
cach day and the Communist Partv had to
succumb to the movement organised by
various sections of the StateT I do agree that
in that movement all the sections were there,
sections which were really suppressed by th,
Communist goon-das. Madam, all these
things were happening.

SHRI JOSEPH MATHEN: They may not be
Communist goondas but they were goondas
organised by the Communist Party. Actually,
instances were quoted where daylight murders
were committed by these goondas organised
by the Communist Party. Peopie were hunted
on public roads. In one case seven ox eight
persons were taken away in jeeps, hands and
legs bound. They were taken to the police
station and these g'oondas asked the police to
register cases against them and proceed with
them. I can give instances. At
Varantharappally seven  persons  were
murdered by an organised Jatha of the
Communist Party. These are all facts, seen in
the 'True picture of Kerala,' published at that
time. There were instances where even a
Member of Parliament was assaulted. In 1957-
58 T was General Secretary 'of th, Congress.
Myself and some ex-Chief Ministers were
assaulted on a public road while we were
leading a jatha. These things were carried on at
that time. Therefore, it is no wonder that the
people of the State organised themselves to
face this Communist aggression.

SHRI M N. GOVINDAN NAIR: Madam,
this i* an insult to us that even after we
assaulted him he is there.

SHRI JOSEPH MATHEN: So many assaults
they were subjected to but thev are there. The
only thing is that their teeth are no more in
some cases.

Unfortunately, we had to face so many
such situations and, as he said, Kerala is
suffering because of lack of a stable
Government ', For years together all the
parties concerned including my party, were
thinking about finding a solution to this but
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we could not find a solution. Now, as he said,
a number of parties have -come out with their
programme. They are welcome. Let them
come and fight the elections single-handed.
Then we will know what exactly is going to
happen.

Here again we find that the Opposition
parties of the State are now organising, what
they call, amalgamation of all sorts of
interests. And they are going to fight the
Congress because they know that single-hand-
ed they cannot fight the Congress because the
Congress has a programme to solve the various
problems of the State. It is true that because of
lack of a stable Government we Could not
solve mos! of the problems in the State and, as
he said, some of the major projects that are to
be undertaken are still lagging behind because
there is nobody to follow it up. All these things
are there. Still I say that the Congress will be
able to deliver the goods, provided we are
given the chance. As was pointed out "by Mr.
Govindan Nair, even though beheaded, the
S.S.P. should fight single-handed. Whether
beheaded or not, actually all these years we
could not see the S.S.P. standing single-handed
in the elections. Let the S.S.P. take up the
challenge to fight single-handed as Mr. M. N.
Govindan Nair has taken it up. I hope all the
other parties are prepared to face the challenge.
We take up the challenge. And as
Congressmen we say that we take up the
challenge that we will fight the .elections
single-handed and form a stable Government
for at lea”t five years. About that we are confi-
dent. I hope that while keeping political
morality in mind, the Opposition parties at
least this time will try to maintain political
status 'of their own as much as possible
whereby they may be able to say that they
have not disturbed the political stability in the
country. Thank you. Madam.

SHRI ANAND CHAND
Madam Deputy Chairman, I may be

(Biharl:
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pardoned for my intrusion in this debate
coming as I do from the extreme North while
the matter concerns one in the extreme South,
a land about which I have heard so much but
which unfortunately I have never visited. I
further would like to point out to you, Madam
Deputy Chairman, and to the House certain
matters which are not direct! v in the scope of
what the hon. speakers before me have
related.

It is not' for me to say about what is
happening in Kerala, whether the Congress
Party will again come to power 'or not. That is
not the question at issue: To my mind, as I
have seen, as an onlooker sees most of the
game, the issue is one in which the State has
had to :dome under the President's Rule thrice.
Now it might be due to political instability, it
might be due to casteism because in Kerala, as
I see it, the castes are composed of Nairs,
Christians or Ezhavas, or it might be the rat?
cf literacy by which the people want
satisfaction at the hands of the Government
which they fail to keep. I am not directly
concerned with all these problems. At the
moment wnat I am very much concerned with
is that the President's Rule is resorted to m a
State under article 356 of our Constitution
simply because of the fact that the Congress
Party, up till now which was a majority party,
could not sustain that majority and some
people crossed the floor. Therefore, it is
presumed that the Constitutional machinery in
the State "as failed.

Now I was very carefully going into th>
debates of the Constituent Assembly which
drafted the Constitution of India. It was very
clearly, at that time, asked as to what was the
intention of article 356. Take, for example, the
question of the Union 3overnmen.t as such. If
there is a vote of no-confidence in the
Government 'of the Union, there cannot be
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President's Rule under our Constitution. There
would be a Caretaker Government and there
would be a fresh election. Now in the cas.; of
the States, the framers of the Constitution
made a little distinction which was rather
unfavourable to the States and they said that
under article 356, if the constitutional
machinery in the State failed, the President
should take 'over and the Parliament would
act as the interim Legislature till iew elections
were held but the intention was not to take it
over just because a vote of no-confidence was
passed. 1 was just going to refresh my
memory from the Constituent Assembly
debates ~and 1 would like with your
permission to quote the words of Dr. B. R.
Ambedkar. When he was aked about it at the
tim, this article was being drafted, as to what
was the purpose, he said;

"I hope the first thing he wil do would be
to issue a mere warning to a province that
has erred, that things were not happening in
the way in which they were intended to
happen in the Constitution. If that warning
fails, the second thin? for him to do will be
to order an election allowing the people of
the province to settle matters by them-
selves. It is only when these two remedies
fail that he would resort to this article. It is
only in those circumstances he would resort
to this article. I do not think we could then
say that these articles were imported in vain
or that the President had acted wantonly."

I should have said that directly the Deople
crossed over and they stood up in their
seats—here I disagree with my friend Mr.
Bhupesh Gupta when hs said that the
Governor should have acted immediately
when he found that the people in the
Opposition who *tood up in favour of the
motior of no-confidence were in a majority—
there, as far as I know, the concensus is taken
by the Speaker to find out "vhether a
sufficient number of people
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of the Legislature or the Parliament ar, in
favour of the motion of no-confidence

SHRI BHUPESH GUPTA:
discussed .

Being

SHRI ANAND CHAND: Yes, for the
discussion. So when they stood up, the idea
was whether there were enough people so that
the motion 'of no-confidence may be put up
for discussion as such.

SHrI BHUPESH GUPTA: Here you are
right but an unprecedented thing happened
even at that stage. A clear majority in the
House stood up in favour of the motion. The
majority 'n the House stood up in favour of
the motion and "against the Government.

SHRI ANAND CHAND: I am afraid I
cannot agree with that.

SHRI M. RUTHNASWAMY. What is the
use of discussion then?

SHRI ANAND CHAND: Because it is
clearly written in the Governor's report and
the Governor's report, the synopsis of which
has appeared, says that on 3rd September
wnen the Legislative Assembly met. the
Leader of the Opposition of the same Socialist
Party moved" a motion of no-confidence.
This was allowed by +he Speaker when all
the Opposition Parties and the dissident
Congressmen stood up in support of the
motion and the Speaker then set apart Sep-
tember 7th and 8th for discussion. I think it is
quite clear. So I am afraid I do not agree with
the contention that at that time the Governor
should have acted.

SHri BHUPESH GUPTA; The Ministry
should have resigned.

SHRI ANAND CHAND: The Ministry
should not have resigned till a vote of no-
confidence was placed before it. That is my
contention. That is what I say. We can differ,.
I only say that because I thought that there
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been put.

isnot quite clear in the way it has

T go to the next point that on the resignation
of the Ministry, a 'fresh election should be
held. Why is this question waiting? I was
rather surprised to hear from my friend here
who is the Communist spokesman from Kerala
that he agrees with the President's Rule till
such time as the elections are due in February
next. Why? Is that because the Communist
Party itself is split into two factions and they
think that if the elections are not held just now,
it would be favourable to them? On the other
hand my friend from the Congress Benches
says that if the elections are held, he will see
that he will come back in a majority and till
such time as they are in a majority and are able
to form a stable Government, there should be
no progress in the country. This is something,
to my mind, which is injuring the cause of
democracy in this country. I am speaking on a
very wide plane. I am not speaking here siding
with one or the other. I am saying that as time
advances—after all the Congress is the Ruling
Partv now and there are the Opposition
Parties—we cannot have in India of the future
a caucus in which one Party is ruling not only
in the Centre but in the States for all time to
come. There is bound to be a readjustment in
democracv. and in that readjustment not only
in the State of Kerala but in manv other States,
instances can come where the Congress as
such is not in a majoritv or where the Congress
Partv as such in the State Legislature is
outvoted on a motion of no-confidence. Is then
the Centre to use these powers which are to be
used, and which the framers of the
Constitution wanted to be used only in very
exceptional circumstances, are thev to be used
as veneer or as an excuse for nutting back the
Congress into power after the Governor's
Rule? That would reduce democracy to a
mere mockery. That
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would reduce the States to nothing but mere
municipalities which we have been contending
they are being reduced t'o slowly and
gradually. So my submission is this that this
article should only have been brought in after
the warning had been given, after the elections
had been held and still if a stable Government
was not formed, then the Governor could have
reported and he could have told the Centre that
there was no stable Ministry, that they had had
elections and even those elections had not pro-
duced a stable Government and therefore the
President should take over the rule of the State
of Kerala and in due course of time try to find
a way in which the people should be governed
by a more stable Government. That, I should
think, should have been the answer. Otherwise
what is going to happen is this. Here was this
question. If we go back into the historv of the
dissident Congressmen, we all know that thev
belonged to a certain group or a certain Home
Minister. I am sorry I did not kn'ow because I
was out of the countrv but I was shocked to
hear that he '« no more there, the former Home
Minister, but allegations were mMe against
him. There were encnririps an-i counter-
enauiries. He had a certain group of people.
Thev took re-"°n?e. They went out of the Con-
gress and at the appropriate time bought about
the downfall of the Ministry'. All these things
are inherent in the political situation of India.
We speak of casteism. We dub the Congress as
taking caste votes or the Scheduled Caste
votes. I agree to that but then the point is, is
the social structure or fabric of this coun-'-"-
not built on the caste svstem? Tt has not
changed. No political party till now has tried to
change it. I was speaking t'o an hon. Member
about a bv-election here—I will not name him
—the other dav in the Central Hall. There is
going to be a bv-election in some State or the
other and he was saving that such and such
candidate would win because his community is
more in number in the assembly cons-
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tituency, and one caste is more th;in the other
and unless he is opposed by a Member of the
same Caste, his chanceg are good. Therefore
this i° the fabric of (the country.. This is the
social condition under which ve live. We
should all try to change them and the best
way to change is when these elections are
fought, we Ir> not fight on the basis 'of
casteism we do not put in candidates there
because they happen to be of particular castes
but they are put on the basis of idealism 'or
political progran-mes of th, country.

So far as this particular problem is
concerned, although my friend from Kerala
has agreed that the Presiden ,'s Proclamation
is good—and he said under the
circumstances—I beg to disagree. I think this
should not have been done. I think the
Proclamation should come only in an instance
whe-¢ he must first give a warning as it was
envisaged, and after the elections h;id been
held. They should have been held
immediately after the vote of no-confidence
was passed, and should nat have been
delayed. I saw here a newspaper report in
which somebody wis asked—some Central
Minister—when the elections could be held
and he said that it was for the Election
Commission to decide. I should have thought
that directly there was a no-confidence
motion passed and the Ministry fell, the
elections should take place immediate, ly. Let
the elected representatives of the people who
are no longer the-e and who have lost their
confidence go back to the electorate and seek
a fre;;h mandate. Wh, should we wait? By
this waiting what we mean is that we shall try
to fish in troubled waters, try to realign our
forces, try and pjt one community against
another and then try to have a kind of
majority. This way- we move not merely to-
wards disintegration; we bring in again
political instability, and if we start at one end,
Kerala, the example is likely to catch on and
to be followed els 2-where too and my
submission is that it would be very difficult
for us then and we ma, have to have
President's
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Rule in due course in practically every other
State where the trouble brews and it becomes
unmanageable; this would only tend to
weaken the structure of democracy in this
country. As such, although the move is there
and I know the House would support it, I for
one feel that as a matter of principle I cannot
support the motion which is before the House.
Thank you.

SurRi AKBAR ALI KHAN (Andhra
Pradesh): Madam Deputy Chairman, I assure
all the Members including the Member who
spoke last that we feel as much as any 'other
Member here or any citizen of this great
country that the democratic set-up in Kerala
had to be discontinued and President's Rule
had to be imposed, and we do want, at the
earliest opportunity, that democratic set-up to
be established in that disturbed part of our
country.

[THE VICE-CHAIRMAN (SHRI ANAND
CHAND) in the Chair.]

Now, Sir, I want also to tell my friends that
the course that the Minister of State in the
Ministry of Home Affairs adopted, to limit
himself to the present circumstances and not
go into the previous history, was a right one.
Rut as Mr. Govindan Nair was inclined to go
into the past history 'of the case, obviously,
Mr. Joseph Mathen had to give certain facts,
which of course cannot be questioned but, so
far as answering the points is Concerned, if
you permit me, Sir, I will begin with joy.

You have raised , constitutional point, and I
ma, say, sir, it is a point which certainly
deserves consideration. You have referred,
Sir, to the speech of Dr. Ambedkar in the
Constituent Assembly to suggest that he
envisaged a warning and then election, even
though a certain definite wording was
incorporated in article 356. Now, Sir, you
know very well, much better than I do. that
when a, article has been framed, the wording
of the article has to be fol-
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lowed, and not the speeches of the framers of
this Constitution. Having that in view in this
particular case, I think we should see what the
position was when it was known that the no-
confidence motion had been passed there.
What was the position? And what could the
Governor or the Government or the
Legislature do? If your interpretation is to be
followed that as the democratic Government
had fallen there, we should" give them a
warning, conduct an election and until the
termination of the election the same Ministry
should be continued, then, with du, respect to
you, Sir, I should think that that is not the
direction of the Constitution, and the moment
the vote of no-confidence was passed the
Ministry had to go. In the circumstances, Sir,
the Governor took all the necessary
precautions, and the directions under the
Constitution.
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SHRI BHUPESH GUPTA: We do not want
a rotten Ministry.

SHRI AKBAR ALI KHAN: And the
moment the Governor received intimation of
the no-confidence motion having been passed,
he called the leaders of all other parties,
including the leader of the Communist Party

SHrRI BHUPESH GUPTA: Including the
meeting that Mr. S. K. Patil, who went from
here, had there.

SHRI AKBAR ALI KHAN: Please wait, Mr.
Gupta. I know you get pleasure in interrupting
me, as occasionally I do. I would submit. Sir,
that when the Governor found that no group,
no party, was able to form a Government, the
only course left open to him was to seek and
have President's Rule there. So in the
circumstances of the case, Sir, I think, as the
Communist Party also agrees, (here was no
other alternative left under the Constitution
except to im-|ose President's Rule.

(Interruptions)
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Coming to the points raised by the
Communist Party, I think we all know, and

just to refresh my memory I read the debate in
1959.

SHrRI BHUPESH GUPTA: Which debate?

SHRI AKBAR ALI KHAN: 1Itisno 1 wuse
pretending not to know; I mean I the debate
when that Resolution was passed, when, on
account of the libe-I  ration movement, the
Communist Gov-! ernment had to go, when
all sorts of ! things were done—at least they
were alleged to have been done by the
Communist party as just now pointed
out by my friend, Mr. Joseph
Mathen, when they attempted to prolong
Communist rule and in the process did
injustice to others who did not fall in
line with them. And so far as the taxpayers'
money was concerned, many things were
done, and I am sure Mr. Bhupesh Gupta also
will not support such actions.

SHri BHUPESH GUPTA: Have you read
your own speech on that occasion, when you
supported the Congress-Muslim League
alliance?

SHRI AKBAR ALI KHAN: Yes, I have; no,
Mr. Gupta is hopelessly mistaken. I said then
and I shall say now, just after a few minutes,
how I view this question. For the moment I
shall submit that we are sorry in view of what
had happened, where everything was very
unstable, but let us now, while approving the
Resolution, consider dispassionately, consider
with a search in our hearts, what has led to
this instability and what efforts should be
made to see that our brethren, our friends in
Kerala, have an honest and stable Govern-
ment. Even if there is a stable Government, if
it is not an honest Government. I can assure
Mr. Bhupesh Ounta that it will not receive
suoport from this side of the House. Now the
noiit.ion iq this HOWOPVPT Ave mav not like
i+. notwithstanding the hiffh standard of
education, notwithstanding the intelligence
that oart of the
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country possesses, notwithstanding he general
level oi the economic standard—which, 1
would say, is also much better than hi other
parts of India—still, we see instability there
and change of Ministry every now and then,
and my reading of he situation is that
communalism is at its height there, and with
all the admonition, with all the good advice,
and with all the preachings of the high
principles that my friend from the Communist
side made, I read in today's papers that the
Communist Party is hobnobbing with
communal parties.

SHrRI K. DAMODARAN
no.

(Kerala): No,

SHRI AKBAR ALI KHAN: It really pains
me.

SHr1 K. DAMODARAN: It is a wrong
impression.

SHRI AKBAR ALI KHAN; I hope it is
wrong; | do pray it is wrong, but there it is,
and the past record of th, Communist Party
also corroborates what has appeared in today's
papers.

SHri BHUPESH GUPTA: You have
become a political divorcee because the
Muslim League has left you.

SHRI AKBAR ALI KHAN: I would like to
tell my friend that this marriage of
convenience is always dangerous, and it is
high time that all the parties concerned made a
definite resolution and determination that hey
would not stoop down and compromise the
principles. I would say I would not mind if the
Congress party does not come into power. I
would, however, like the Communist Party to
stick to its principles and not have any
compromise with any communal party,
whether it be the Christian communal party,
whether it be the Muslim communal party or
whether it be the Hindu communal party or
the Nairs. This is the question we have to face
now for such an enlightened State. I call it
enlightened, because as
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you know, people say when they go to' the
Secretariat, wherever they look, they see
Menons. In fact they some times say it is
"Menongitis". Why is it so? On account of
their intelligence, on account of their hard
work, they have com, in and established them-
selves. But what a travesty of things and how
painful it is, that in such a State the Ministry
during the last 12 years should be so unstable?
That was the only State where the Opposition
Party had come into power. I must say that the
credit should go to the Central Government
and to the Congress Party that when the
electorate elected the Communist Party to
power, they most willingly welcomed it. We
welcomed it.

SHRI BHUPESH GUPTA: How wonderful.

SHRI AKBAR ALI KHAN: It stands
to their credit.

SHrRI BHUPESH GUPTA: What else could
you do?

SHRI AKBAR ALI KHAN: Even

now I say if we had not stuck to our principles
if we had compromised with the fifteen
dissidents, I can assure my hon. 'friend, Shri
Bhupesh Gupta, we would have been in the
saddle there. If only we had made some
compromise with any other party, we would
have been in the saddle there. I appreciate the
conduct of the Congress Party in Kerala and I
compliment them and I am glad they gave up
their position and did not compromise their
principles and I do hope that the same prin-
ciple will be kept up.

SHRI LOKANATH MISRA: The terms put
forward by the dissidents were not
compromisable at all.

SHR1 AKBAR ALI KHAN: My hon friend
Shri Lokanath Misra will ap preciate their
stand.

ProF. M. B. LAL (Uttar Pradesh): The
Congress Party could not find someone
acceptable to the entire party.
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SHRI AKBAR ALI KHAN: I could not
follow the remark of Professor
Sahib.

PROF. M. B. LAL: I said it happened so
because it was not possible for the Congress
Party there to And someone acceptable to the
entire party as its leader.

SHRI AKBAR ALI KHAN: I am afraid I
diifer from Professor Sahib there. If some
compromise had been made with the fifteen
dissidents compromising the principles, we
would have found out somebody.

PrOF. M. B. LAL: A leader could not be
found.

SHRI AKBAR ALI KHAN: A leader could
have been found if some adjustments were
made. But it was a question of adherence to
principles.

SHRI BHUPESH GUPTA: Then the others
would have left you.

SHRI AKBAR ALI KHAN: No, I can assure
my hon. friend that we did not want to remain
in the Government by compromising
principles.

PrROF. M. B. LAL: I would like the hon.
Member to tell us what principle was
involved there.

SHRI AKBAR ALI KHAN: Anyhow, what
I want to impress upon this august House and
especially on friends on the side opposite,
friends of the P.S.P. or the new S.S.p.—of
course the Swatantra Party has no place in
Kerala—and others is this. Let them stand for
certain principles and let them say what is
important is not whe wins the elections, but
who upholds the Directive Principles of our
Constitution who upholds the basic principles
of democracy, who upholds the integrity and
honour of the country. They should also see
that no compromise is made either with the
vested interests or with the communal forces.
We should go on trying to bring about the
eradication of poverty, and provide mort
facilities for education of our
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people and more economic avenues for j our
people ana a better and prosperous I lira iur unai
State. Tnat is tne aim ana object which the
Congress has in this lana and we will worK for
that. I hope at least through the efforts of Shri
Bhupesh Gupta, the revered leader of the group
01 tne rightists of the Communist Party, we will
see that group not compromising their principles
and we hop, also that they will be able to stand
on their own feet, whether they win the elections
or lose the elections. I can assure my hon. friends
that 1 am sure that the Congress Party and the
Congress President and the Congress leaders will
also see that whether the Congress wins or loses,
there is no compromise on the question of
principles. So let us build up now. I feel, Sir, and
I feel it every moment of my life now, that after
the demise of our revered leader, the
responsibility on us is very much greater. We
have to see to it that we put our shoulders and w,
all try to keep up th, principles and the ideals for
which he lived and died. So I would emphasise
at this juncture is that so far as the Congress
Party is concerned, we all share the sorrow at the
break-up of this democratic set-up. But let us
take a lesson from what has happened previously
and let us put our shoulders together and see that
in the most intelligent and educationally
advanced State we establish a government which
is secular, which is democratic and which
accepts the socialistic principles.

With these words, Sir, I recommend to this
House the acceptance of the Resolution
moved by the Hom, Minister as there was no
other alternative left for that State.

I thank you. Sir.

=t fawemare geTATET diefeo
(wrer w2wr) @ swmwrems wErEw, S
seare faarerd Ay § 3%zt R0
o favmanr § or fav ofdfgfiy st
frmfor @ & oferreey @ qear
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2 1 aHT afefeafa w5t famio g ?
& form dx &1 T AT g ag IH
T g7 §, 70 ofcfeafaat # srawrd
g #T awg & awy fadad £ fF gaw
gy & faq g7 % qf sfaem &1
F1T A ST 92T

traaaT-aifa & qF 98 9% €2
rﬂﬂ’rter%ﬂqwam&mrm
¥ 999 39 & A 4.0 9% qmE w7
AT FATRT 41 AT AT ST
A AR 99 4 7 FATE 3ft ¥ 39
ifga @, 7 #Av7 A9 FT FAT FAT
wEgw w4 g A% § 9y 7 frwaaw
fert a¢ g5 ot M 9¢ T TMET F
AT &1, gorET ¥ foet aze a5t
ITET WA 41 | FEdaarariE &
qVETY JAHT §9 HiE faar W 3FE
wr faa-fag  wwdfas z=f & a9
faet #% & garaT & w07 A9 37 ey
FT | BATE FAN A—aARIE WA
HTYATHT T FT 41 A8 AR 7 a2 TTRA1
% g sa§ g & gome &
al 98 AT SATaT IAfT HT A -—
T A ¥ JOTAT F AT 19 7 feran
WY St Nz fawy @ F g7 qw w71 9w
Fq 1@, AAATHT T WY 9T 47 AT
droame oy, fed framdgsay
g wfaw & #fas qra #1 qeve
% Tg A9 T W 39 wiEr F A9
§5 Tz a9 St fF = fpedi & aig @
T §—OF 1 A &, WL WA
§ frat fafrda & o 91 qfew
ot & A1 7 Frdd og 94" A0 F—
% gg 7€ Fgar f& of 7w onfa &
WA 9T §—32 U § AT 341 qrard
9T A g § | ar s ag e & o
"X 9% [ #T a9wg § WX ITR!
ST AYZATST AT 479 §,THE af sy
7y qforms @ 3|araw=ﬁa'<ﬂ=ﬁ
Wusrﬂaﬁmmww ¥
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fF 7o faegm araafarar M @ AT &
YATHEIA® W 97 74 9 #7
¥ & @ 37 1 7@t 97 gy o
¥ g AWHET % T qWET q4m
FT FATA FLAT U357, IZT AT AR FHAT
F1 A &, AT AT E, TAH LT AT T #Y,
IHX AT F TETET FC & WGAT FIH
SEFT 927 | a1 @y 2w 7 fageat
# a0 77 T4 fwr qr, |\ ogw A
fagrat a@ garmam @ fear qn,
g¥=g qf% .1 fawy af ofeafa &, gafem
TAT FTAT TE A FT TAHT GT FrIO
wg % At o foae 7z &, 72 7 wned
& fr dgamit # % ga forr o afas
¥ wfas 99 FT @F 92 FL | A0
w1g foraet wer€ g1 € g1, g faradt
gt g1 wf F, g faar qagee
wtt a4 g1, Afew g7 # wA% adr
wraAr € fr qz fawy w1 @mw g
A THT AT F A AT FAT I qE
¥ A1 g1 A g A FA AT IF AT K
qTq g A & A wiwr wwy £ fw
Fiag T T Wrg T@ faEy A
Ffaedl &1 ST q1, i &
I 7{@' faer @1 dro wHo Tro Fy
Srearea &1 9 a7 ot & w78
foer Tor & @1 37 9% & darar w7
st @ & foad dwe w1 gt 79
TFAT H 93 ZAT §, I FAY H 7
4 ¥ a7 g wmawmw & 5 3w A
% =IEGT FT AT §F | AGAHAT BT
feafq o1 a1 war 71 % fag sfaa
TR AT AT A7 3% fay wgmfaw
wenfs #E@T ¥ A1 Fgi 9T qHEE
®F FAET dE AAWSH 91 AL IAG
faar ofg =&t 4 mﬁm&mmt
T FTA ®1 UF TEZ GUA FT gATL
A & #1 &1 781, afew g7 qw w
T am F Az Fer owngy fvomw
ad; feqa @it sl § AT g & v
qform grm T @R TE WA T
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[ PaammaTe wmreEe Sl
o Gy oy Aredl 0 g1 9% &7 F TTEA
F7AT & &1 0F Fwgfeafa &1 A1 qTHA
AT WY IHEH] A H T FT AT
qgar wifga =@ gafas g wea
waws £ fg—ag a0 § ag «@f
i e aywfas g g w7
i & fr wmE @ aa & |0 9uE
W FATET T £ A 34 § SEr A
faddt W swas woAr @t @A A
w1 w1 5 avmafasar & ausiar
@t g wifia— armafas e
g 3@ waw wf@, wIT W
are THFMA W1 IST FT ;T FG9 AT
a1 3 gearT S oy faaa faw #
A faardl, &1 g7 wAEwEw w6,
s # vy gu fowe oY fair oy &
sreqT G AT AT E, AE AT T F
g & TER 3 | qAE & www
FIaaT ®1 TN FIAT, TRT FT9 F@T 8
W W AT FH KT F A& A0S
AT | ATgEd AT g AT A fau
woed T & \ a1 oy feqfy § 9 gaaa
wfwat gt wurer ¥ F, ow fagrea &
qETT 97 GHHd § & ' qreer
wfgd e = A0 7 qrT Y sqaar
S w@dr @ A% wwaT we

argd aqand, fHas o 3w F aw e
gy & 7

¥ oosdy e e gs)
A Uy
et wwaT st &t wifowr Gy
AU AR
) 7[ 1 Hindi transliteration.
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st faema AT werETat Sfyar:
fagra oy wear &, W g #
gffesfafeet 1o & @ 7
qUTHE  AqET S witEd | arEe
fagia = wfawa 3497 @0 A%
FTAT 2, wAas ag g w7 qaforg
@t gar | faga F wmare wEA
d A HAET A wer wed,
qiffear & waer  A@ e fen
fagia & mare gt 19w e,
IUTEA  FT WATE WUTHE &1 A0E
gaT & | wuTAT &1 Aew g—aAw H
wify e Aifegd | weuTEA a7 AW
fe Fwa * frafy aom 2,91 @=-
qf ®T WA WI AT FEEr U®
at &%, gav a% feafa areaeay 9 6
1T @ FET G & 1 «i-
afawar & wrare 1z, fagw; fF goa
g gz w1 am fmrsmar @, wer
2 &1 F IEEIW W9 F@ A |
agt 7= fwq dArETOE T, Tewa
sta e s, i i A s faa
BUAAT § | WA UF A9 Fwa 2,
A UF WA FAT g W TAF
HOE W WIS d AT @iga™ A9l
g8 & WA 7 9w Fa v qfefeqfy
dar g1 S | T2 AT T wfaw 9
feaamadt & s 3o feafq 1 famrior
v 1@ & e didwmz i §
e eEWT 1 F  Affaw, Faver w5
@ aifsg, wgrae 1A Aifaw, e
TEW  HT A qifow, aHET qrIAAd #
fagzamrdt sl agdt smow 2
#TqZ gATC o T A ooraT & oy
gaa 21 afs gw ozT® weAr #
qrEET AE0 g a1 AR SeEw
TgT 43 ;AT KOTPART | gAry AW
¥ a7 o FET AT WG @A T
W ¥ ag W A 3, fre
Y U RNAT g qg@qer  qar
g FFar & | gfedrare are wad-
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d7 Ay d g draaranfan fom # fw
&9 HYq I BT GERATAT F 7 AEO(AT
® FWW TE@T FY W AAATAT
aLE & ATAT WATAA AT 7 | (Later-
ruption) ATHITFAFAT F AaTL qe AT
HqE AT AL A ETE IART
e gfFed Ty urg qadEz T
IgME T @ oA g 9
AT FWATT 9T 9%AT & | AWE-
fagar auTA FEA & (g gurdr Wi
HOFTT WAF A FT GEN F, @
fragasiw @7 a1 99 @I g,
W wE AT WYET HET 2 & 9
T HTHA uZA IF T § | gEiER
IaF1 SfHedw g Faw A amA
§ %t 3% ey # oftws
FTAH AT OE | W1 WEA swrEd
FAATA AT X T T S § A
THATLH IEW N5gT F 8 A
1 wEnd qrAT 2 @ite W aud
A A A ow gaao § Qe
AW AW &% wn wwAT W
T A AT |

a1 O feafy § o @1 A
7g fa= ww mifed fa anwafosar
& AW 9T T gwre A afifeafy #71
feraior 1 g1 site sferd gant dw A
TEEAT KT OsEET A W9, SO (A
I El | oW g6 §W A 9%
TGl d@ ¥ Fra-faare e 2w
ZH AT gl 9% T I T 9TE
TEIHE Yy wuT w0 qfaedl e
A% TEHE FT Sg=eqT o al @n
OF dz7 a9 @0 W1 WA @ 2,
Y ot w7 FT g, wWer 917
41T s 7gi 9% W @ R, ¥ A
WA, ¥ qvei g€ § W for @
T gt #, R o e wEw d—
W@ oS I qwd Fer
Hagw A BT gravawAT E | AT
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2, 7 wwmew TaE A § §e fawn
FOT |

gare womfew Trewfa St & wvET
weq  an] fear @, sawT & awde
FLATE |

{1 rdapen fawmanic (507 93)
JUTEAN HERAT, 9 i & ardE #1
HfFvaT & qrG o0 T & AT
F1 ma 4 ¢ wifaw & fF e
gt w% A1 ganfas gt & g9 w7
gl TreEafT FT WA AR FE &
Fforer 7 &1 oY, qfew @i FE HeE-
afea  wadde am &% a1 wEer &
gl 39 9T e 3y 9 R s
FE A A H A TF AE 4 qTH
9 W7 gl avE Yo AT 4, o
mHe o F qY "EW 4, “ww’
wfrez 4 4, "t sl e
q, wafaw & F 99 4, 9 #7o
UHo o F1 47 WX UF &7z @rar oy
oAt | d aw et w1 g w7 A
q maﬁﬁmﬁiqﬁmm

g G HAIEE A 1 TEH AR
Fgr e wmfa & o=t A, ar wiw
AT A FHAE  TEAEZ &, 48 &
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[t wrdfrgeor fawaadia]
7 fafaeer Wy, Wi & arfea
o, W A% AE E | % Agd H
gt s agt Tregufa F1 v FEw @
T W A A

9zt W HEEAT A I AGOH
F21 fs 7 &9 #1 ¥ ¥, B
#1 agl T g1 o Afed | aAfe
T @A §, qeNfd 7 a6
FFEM T T AT F] AW A T
f& oedr & Sedy gl I &, IEH
wAfad w7 & F1§ T w0 A0 ST
@ & afew agi St st FW A
¥ far ot ony AR A, T aga
wes 1 wifgd, faerer g wifeg |
W T G TARA 7T TEL G WK
qREl w1 ag aaear wifzg B stae
gl F1 FAT FIH AT gy v fad

3
!
E
g
53
3
:

TOHATHAE  WERg, T ONE
AW A & g9 §9 N A gE
grew # W1 T grsd § @eel gra
w41 wEE | IHE UF qg AT W G
wE § f& wtwa gear fawedt mifa gd
R o\ & ¥ o givefafadt & ag
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AT FTATET A agE R | EW
FO HEET A FAN & agA § A g
g ag Fuw fen & s O W
wfafad @ w7 awdr & #T w
T aEdr § a1 Fgfaee  gEAa @i
g T awar g, feer goe & gra adt
oY AFAT & 1 F@ AR T war e
gl T T Fwe foew @ ag aga
#v ®2¥ g Wi agi o7 wfaql Fv
W AR & W ¥ F a v 3w
T35 waefafads &4 & T )

T fadt 2, oft #f IgwT 9w 2

“India the most dangerous decades”

7z feaa fae fw &, ot f& ow
srifere 8, el & o< & fevgeama & s
qy § aa1 fgrgeama & wifafess & s
a% a3 GAeHE w0 Te A weaa
2 | IR oY feama # ag forar 2
fir fergeam # F1ee daw &7 St FrET
2 A a0 ¥ IawW G W R
A ELUF A H gW A 7 4G
A F | AT WY amme A/
T AT F ) AT T A
T femgew #1 9% § A7 &9 W,
At §FATE , §6TE, W TG A
R GECIE I T AL T o
wHakww g & dw F 2
ufadezs Wiz & 917 §" w8 T
g ofadrzq &1 agrar faar & an
Fre fawew @ agr 9 deman g,
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g FEN e A g )\ FAa A | qrsia gd 1 T www A Ol T oadt

STEt W M7 are 3w H ag sifow w7
@ & fr gw @ @i e faeew B
fafafees &t am@ 1 971 «f7 | T
A wg Foga ZW § EESE F qar
FT GEAT A Ay /AT €0 w7
t AR A W
szdt & fF Bw & ez A fafafes
&1 wqeT gawr & faw gur g o
affrag aga fawes & Fzew
& wgm fr Fa #rag FWEAr
f sadt awg T agr ¢ wAeefafeady
uré %.'r ‘hﬁ E1G H'TQPI a -
FAG FIAG FTA K AR E, R
Fzi &t ofdfeafs o fme &
afgd & gt o< =@ aww & feafa
gamr Ffau aff wwasdr & 0 F
qIH Ag  FEAT Agar g & sww
@ "afaat & W 39 A A9 e
ara, @1 % ag w&T wggw wwar § 5
AT 3L MEA T F g § gEAT WOy
A F FTAT A SGET TET I A
arEt & WY #79 § 3fag™ F 3W
drfordr, o7 9z 9@« @i 9 FHfaee
FHTT WTE A1 THE IWE § HIT TWE
grai 4g7 @afagi gd 1w Gz A
ﬂol{‘ﬂ'o"-ﬂ'o !ﬁ'gﬂ:‘ﬂ"d’ #l 3| e,
g AT afaar ard, 9139 aw@ &
oF qEf FTAGEIAT FFC E 1 WA
T AT FA W w® A oaw
g AFT W Fea e o wd e2fae
TFARE wTAR &1 S w g fE
¥ g §a WA ®FH AT A

IUEATHA  WEIRA, FA A ST
W AT FTEATA E, G AW AL AT
@ & afwmadiogar ®) afes
¥ odtwoAre 3T a9 feew 3
ot 397 fud oAl FH IAT
famr @y & 1 wgeY A 7 Fgfawet
¥ gy foar, o7 Iy qEt &7 =@t

Feafaedi 1 a9 faw smr § W
A T wiaw vt ¥ qre faer o &
e a® Ay WARTE F
FrAT g @Y g | & uF Aee
T3 § "I a8 o7 F7ar § r fergeam
# 0F gevare dfcy w1 faufasn
St gt arfed, s aw & orfaat

- gwr =rfeq, faw & aren awry famse

UF B AT | W TE AGE AT
g1 ST &Y o 9f w76 ST 92
WA W Ag qTEr gaTe Zw A fawe
aFar g wfEA Fw ET AT W
ged 2 vw #gd fagear Wl
FaT  Fr AW W ow aaraw &
g g ¥ fEwre gwer wmErs
FIET W@WOE O

wmHad wwad & fF g
awA S ag wrer fowew & WwEm
B S anfaat ¥ 42 gu § az uw
Freae grafear @ o Ta @ g wir A
AT AT {92 wIT &Y 9% ) guit aw
i St o ot sfaat § fa o
wga 4 373 foer & wges far srm a7
OIT T ar¢ § UF g9 IH 9w
¥ aar vt qr  wl g Ay
T =Y W Et # fow w@ FAY
a1fgd | wq g7 GUAT SHIAT FH7 A47
# 9 gUA S # A 3T A e
9T AN-SgFEAr a4, SAE gw
g weAr ifgd £\v ag wow g1 F%

2 |

uF W faaw g grew § o
wifeawit & faar & o agand
T FTH A I & | TEm der
fewrus Gar  wear fawrer ond e
¥ E F aw ww nfeat faw 57 09



3759 Resolution re Pro-
clamation issued by

[ e rgeor fostaadfn |
TRz FAT & A faeeE w7 aw
FT A% | I I H of LT wrEw A
Fgr v 2w feam Gad 9w s -
ZAUT  ATAAT  ATEA | A TH -
U FAAA HT A g FA T
mAE oy A ¢ A dag
e wAar g R s wrEEd &
7a  qifafewsr arfzar e sE w7
" afpoE & arq W § w1 w7
61 7 W & foau w=erEnm, F
# oo wewr e A ag 20 F faw
ot oAt e | w fa= &

W9 FREEGUA & A W6 7 A
AT AT HHAT  F, Afde A2 F 6

awmaT A Aw A1 afefeafy F ware

IHAFT W1E B faewrer wmAwar &, Al
BT R |

TEIAT, UF FIELZANAT  FH-
fedt & &Y 97 = w1 Treafa ot &
gt A ¥ Iaer § qwds w7 g
TR AT AT FET TE T TF FIEEL-
AT & AW 0§ § AT q7A-
qz 7 3% &1 P

Prmes 2 gl Galloay 2
& - ale el

pter ca gy e d ale i)
o e -2 LS Oy el e
q & a LS ool Gl
& Ja] U 0L & o weegl
w ot M @S - a aywd
yhandcs JHYT aer oty e
SR o & Yy 4y ale
J S ol e Ko el
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[Tee Vice-CHAIRMAN (SHRr M. P,

BHARGAVA) in the Chair],
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the President in rela- 3766
tion to the State of Kerala
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the President in rela- 3768
tion to the State of Kerala
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"The Communist writers of Kerala have
U JLe &S S w5 33 W now issued an invitation to ail lovers of
c s mome | o leftist ideas to form a United Front. In 1921
Eadypd SApllge ple S pe Lenin advised the Communists of Great
p . Britain to 'support the Labour Party as the
- | 1 . .
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throat'."
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[RATYA SABHA ]

the President in rela- 3772
tion to the State of Kerala
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SHrRi M. S. GURUPADA SWAMY
(Mysore): May I ask one question?

THE VICE-CHAIRMAN (Surt M. P.
BHARGAVA) : He wants to ask one question.

SHRT FARIDUL HAQ ANSARI: I am not
prepared to yield to him. If you are prepared
to give me time, [ am prepare” to yield to him.

THE VICE-CHAIRMAN (SHrRI M, P.
BHARGAVA): What is your question?

SHRI M. S. GURUPADA SWAMY: May I
ask him whether my friend is very sure of
himself when he states that this policy
statement which he is now making will be
acceptable to the party, S.S.P., that there will
be no adjustment or no united front in Kerala?

SHrRi MULKA GOVINDA REDDY

(Mysore): It need not be answered.

-l ¢ | T | R 2
<l 'd)t‘:"‘ Tl T o

ol ele 5 gload

ol S d)b ¥ad waé e g Loy oS
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[ 80 SEP.

1964 ] the President in rela- 3774

tion to the State of Kerala
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[THE Vice-CHAIRMAN
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[ RAJYA SABHA ]
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the President in rela- 3776
tion to the State of Kerala
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[ 80 SEP. 1964 ]

the President in rela 3778

Hon to the State of Kerala
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[ RAJYA SABHA ]

the President in rela- 3780
tion to the State of Kerala
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[ 60 SEP. 1964 ]

the President in rela- 3782
tion to the State of Kerala

"The Communist writers of Kerala have
now issued an invitation to all lovers of leftist
ideas to form a United Front. In 1921 Lenin
advised the Communisms of Great Britain to
'support the Labour Party as the rope
supported the ma, who is being hanged'. An
English Communist is said to have translated
this as 'making them by the hand as a pre-
liminary to taking them by the throat."

S

mocracy has been sought to be made
their chief preserve and with their
tongues in their cheeks they talk about
People's Democracies which in fact are
ruled by luthless dictatorship. They try |
to put, up a facade of elections in which |
the voter has no choice but to vote for |

l

the only candidate put forward by the

Communist Party."
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A1 GUGEEF HoATN T AT A
g | ag &3 A )

Iq@ATmE (1 wWEgHErT waR
"‘Tl"'ii) ¢ fro o Fro O FT & 7

ol wige gw Wy o § AT
aar7 & 72 @1 @7 a0 FHCRAT F1
e FTAT ATEA F AT AT THIRAT 1
AW & AT | FIAT ATET £
A FTH A § Py fr SETRAT
w1 | WwEd fEegena § a1 T
W1 Z(AT , HIAFA (Zegwara & @ /1
H191 1 ATRTT & 92 79 g & &
TEE AAAT TITA AW A4 w w aw
frg fFew #1 ewmey 2, zaa A
fegzzzfory w=at 2 | &1 wiaw & @0
AT § SHgfHAT w1 mew  FIAl
arE 2o

SHrRI M. S. GURUPADA SWAMY
(Mysore): May I ask one question?

THE VICE-CHAIRMAN (SHrRI M. P.
BHARGAVA): He wants to ask one question.

SHRI FARIDUL HAQ ANSARI: I am not
prepared to yield to him. If you are prepared
to give m, time, I am prepared to"yield to him.

THE VICE-CHAIRMAN (SHrRI M. P.
BHARGAVA)- What is your question?

SHRI M. S. GURUPADA SWAMY: May I
ask him whether my friend is
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very sure of himself when he states that this
policy statement which he is now making will
be acceptable to the party, S.S.P., that there
will be no adjustment or no united front in
Kerala?

SHRIMULKA GOVINDA REDDY
(Mysore): It need not be answered.

ot GO 7w Wy A, |
Tt el & ag ard 77 w1 7
qe-faehardt 1 g w7 w1
# wrferr F€W, waw Fifow F=a7
f& g7 swraal &, g9 wrfzgl & fags
Fraa 1 wifes g, ot A swgfome
¥ EWIARTE & awe vy § AT fage-
ToN A AF0A T 2, I A19 qAEiE
HZ FAH A ET | AT T W AF T
fe 1 ¥ SAWIGT WY TIEET
AT FEEAT K gAT 47 AWAH ¥
warfaw zan @1 & 9% Faw THA
% o qare g 1 S S8 g
Faga  awmar R @ ogw
Frewet ® wdw g | gnfan & wean g
fe & fait & g qamees wz  FEW
F73 w1 Ame A 7, % Py & A
UEWEEHZ FTA A AT 420 E, gAfAn
fe awa & aw framr &, s A= 3
¥z weW gU A qwr A fF gz
ol A wEi-wEl EEAE A0 g,
aFd fogrer &, swyra Aa1E, AAmEEE
%z Faw fFar,  awrAel wfEr &
Ty wEEr 7 A AT F9ai femmar
g IuF1 AE AWEA A1 WIET ¥ 0F
AT FEAT A1 v AT e asE
¥ A A § IEat ATma gl
A "

Le]

gafau & wai #wvar g e 79 ardf
A1 wgdr  qifeR, o genw & S0
THRENE ¥ ATHA A | W Al
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AET A1 EF AT FLT A TH A4 AW
sAar aaAar 5 72 famEr E A
wagfmaa %1, dFg@gsa 1, q09-
fasw %1, fagma #9721 gar¥ amwe
qarA & waw v, e ot #, s
F AT FEqfaez F A G B
Ao 1 (@707 FAT 16T £ | 50 =0T
a1 fagua  Fear 9E1 T AT FG-
fazz %1 fagwa w7810 9T

AF T |
Surr I. K. GUJRAL (Delhi); Sir, ' you
will agre, with me that if the Home

Minister deserved any congra- ! tulation from
this House, it could not have been expressed
better then by the type of arguments and the
type-of debate that has been presented to him
by the opposition. I think, without saying it,
from the fact that they have not been able to
find an5 thing to attack him or his
Government they have confessed that the
Congress and the Hom, Ministry have
taken the very right step and have shown
its  boldness  that notwithstanding the
fact that the party in power in Kerala was
Congress, when the process of democracy
failed, they have come to the Hous, and to Par-
liament to  proclaim the rule of the
President. No party in powe- can
deserve a  better compliment  than this
that while enforcing the Constitution, while
obeying the law of the land, they do not
care whether the party in power in Kerala
was Congress or someone else, for which I am
proud that Congress not only deserves to be
congratulated but il is a pride to
belong to the Congress. 1 have been
following the speech of onn of the great and
leading Members
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" of this House, Mr. Ansari, and all the time Mr.

Ansari was speaking, I was wondering what
school of thought he was representing. He has
his life full of sacrifice, he has suffered for the
country, he hag given a lot when the freedom
fight was going on. We all respect him for it.
But the type of thesis that he has propounded
today that out of unity, out of synthesis, only
chaos follows, I have been unable to follow. 1
do not know whether ~ Mr. Faridul Haq Ansari
represents a new philosophy of his party or not.
He has said that he is not going to compromise
with anybody, that he is not going to make
adjustments  with  anybody, that he is not
going to fall in line with anybody, that he is not
going to believe in the order of the  day.
Perhaps, his socialism is getting very close to
anarchism, and I am afraid, ultimately when this
theory develops, whether that stage will not
come when the SSP in this  country becomes
the main propounder of the  theory of
anarchism. [ shall leave it at that because I
am certain that the past record of the party,
whether in its present form or in the previous
form, in * Kerala particularly, has not been such
as will get them any votes. He has accused us
and the Congress for what happened to Mr.
Pattom Thanu Pillai. I should not like to
comment upon it but if their own leader leaves
them, they cannot accuse us, they cannot
blame us for it.

SHRI FARIDUL HAQ ANSARI: We have
said that the way in which Lai Bahadurji did it
was not justified.

SHRI M. N. GOVINDAN NAIR: Is it
justified?

SHRI I. K. GUJRAL: The tragedy is that
both Nehruism and Gandhism are taught to uy
by those .

SHRI M. N. GOVINDAN NAIR: Normal
decency and parliamentary practice demand
it.

SHRII. K. GUIRAL: Normal decent I
practice demands that those who be-
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[biiri 1. is., uujrai.j long to one party should

stick to it and not leave it. But, their past re-

cord we like to recognise because

governatorial jobs are mnot offered to
Congressmen alone.

PROF. M. B. LAL: I feel that a person who
deserts a political party does not deserve to be
a Governor.

(Interruptions)

SHRI M. N. GOVINDAN NAIR: When did
Mr. Pattom Thanu Pillai leave? When was he
appointed as Governor of Punjab? How many
hours

(Interruptions)

PrOF. M. B. LAL: The moment a person
leaves his party, deserts his party, he
disfigures hi, old record.

SHRrI I. K. GUJRAL: I for one will have no
objection if a rule is made here that anyone
who leaves his party shall be considered a
renegade and possibly if that rule is laid
down, my friend, Mr. Faridul Haq Ansari, and
the revered Professor here will be in an
awkward position.

PROF. M. B. LAL: I have not left any party.
We have integrated the two parties into the
SSP.

SHrI I. K. GUJRAL: I do not know.
Whether he is joining or leaving . . .

(Interruptions)

Pror. M. B. LAL: We did it with the
unanimous consent of the conference of our

party.

SHrRI M. P. SHUKLA (Uttar Pradesh) :
How many times has this process been
followed?

SHRI 1. K. GUJIRAL: The main point indeed
is that we have proved our bona fides that in
appointing Governors or in offering any high
office we are not bound down by party loyal-
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i ties; we look for talent everywhere. And the
mai, point also is that we do not want to teach
the parties of the Opposition the ethics of
belonging to a party. We do not want to tell
our friends in the Communist Party that they
should not divide themselves. We also do not
want to give a lecture to the Professor and to
Mr. Faridul Haq Ansari that while merging
they should see that their leaders do not leave
them. I do not like to take upon myself
(Interruptions) the responsibility of telling
anybody what he should do I in his own party.
But it is good for the healthy growth of
democracy if some ethics of party politics
were evolved. And it was because of this, you
will agree, Mr. Vice-Chairman, that when
those 12 or 15 renegades left the Congress
Party in Kerala itself, we did not woo them.
We left the Government rather than compro-
mise with them. We refused to woo them, we
refused to compromise with them, we refused
to be blackmailed by them.

SHRIM. N. GOVINDAN NAIR: Then why

did Mr. S. K. Patil go there? «

SHrI I. K. GUJRAL: Mr S. K. Patil went
there merely to assess the situation and to
advise the Congress High Command that
when 12 or 15 renegades have left, we should
not compromise with them, with the situation.

AN. HoON. MEMBER: You are mistaken.

SHRI I. K. GUJRAL: You will agree with
me, Sir, that in the present setup of things, if
democracy has to survive, it must be
understood, as the Congress has rightly
understood, that renegades are not to be
compromised with at any cost and this ethics
of party politics I should like to commend to
my friends on the other side of the House as
well because it will help them.

PrOF. M. B. LAL: If the Congress had
followed this policy, it would have been much
better.
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remarks about the ethics of party politics have
aroused some reaction because it was lacking,
and up till now I was feeling that it was
merely a shadow-boxing that was going on. I
am glad that now there is some life in the
debate and we are talking i.bout something.

My friend in the Jana Sangh, Mr. Chordia, a
very eloquent, lovable and beautiful speaker,
has tried to tell us that communalism is bad,
that we should not compromise with it. We
shall keep it in mind. But I wi:;h he had given
this medicine to his own party also. He has
also tried to tell us that the unitary form of
Government is better than the federal form of
Government as is being practised here. We
have all sworn by the Constitution as practised
here and I would tell Mr. Chordia that this
attempt at talking of a unitary form of Govern-
ment makes us sometimes suspicious that the
real programme is unification of a very
different type, based pn a different order of
society; this jnakes us more suspicious, and |
would rather that while he was giving the
medicine of non-communalism and abhorring
communalism, he would also have told us that
his party had more faith in democracy, in the
decentralised form of democracy, because
democracy which is not practised from
Panchayati Raj right up to Parliament fails in
its *own purpose.

Now, I wish to address myself with your
permission, Sir, to that crestfallen, dejected,
frustrated Communist Party. I am sorry that
Mr. Govin-dan Nair has been trying to analyse
about the instability in his State and he has
tried to give us some causes. And the main
cause that he could possibly And was the
existence of communalism. I absolutely agree
with him that communalism in any shape or
form is bad, whether it is in Kerala or in
Madhya Pradesh or anywhere, in any part of
the country. And communalism in any corner,
from any community, is not only bad for
demo-
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cracy, it is bad for this country. On this I have
absolutely no dispute with Mr. Govindan
Nair. But I hope that those of hi friends who
have left him recently, Mr. Namboodripad
and others, will also keep it in mind and will
not try to compromise with them as it is being
said that they are trying to arrive at a
compromise with the communal parties in
order to win the elections. I am sorry that no
one as yet, at least from that wing of the
Communist Party, has spoken and I v/ould
have been glad if they had before 1 have
spoken so that I would have addressed myself
more (n that point. Mr. Govindan Nair said
something about them but Mr. Govindan Nair
has no authority to speak on their behalf.

(Interruptions)

SHRI AKBAR ALI KHAN: He is
correct.

PrROF. M. B. LAL: Theyv are in the left.

SHRI I. K. GUJRAL: Sir, it is a misfortune
and here I speak with feeling and with
sympathy that the history of the Communist
Party from Telengana to Tenali has been a
very sordid one and a sad one. It is a sad one
because it is the sum total of confused thinking
about the Communist line and the sum total of
blunders. I sometimes try to imagine that if
any argument was needed that dogma negates
thinking, it is this one. If the Communists of
this country—and here I have to confess
this—they constitute among the adherents
some of the most intelligent people in this
country who have sacrificed considerably in
their past, were not so much wedded to the
dogmas of left or right, perhaps the shape of
things would have been different. But
unfortunately, this tragedy is not national, it is
an international tragedy. It is an international
tragedy of a system, of a belief, of a god, that
has failed. It has failed not only the
Communists and the Communist Party, it has
failed many more.



3791 Resolution re Pro-
clamation issued t<i/

[RAJYA SABHA]

[ShriI. K. Gujral] In its sunshine it had inspired
every- !body. Itinspired people to sacrifice. It
inspired people to give away everything. It
inspired people to lay down | their lives. I
have come from that ¢ part of the country
where 1  have known Communists sacrificing
everything when they were fighting the Bri- j
tish. Not only did that happen, they : appealed
to the intellectuals, and in | appealing to the
intellectuals they inspired a generation of
painters in as far countries as Mexico and
others of the standing of Squiros. Riviera and
Orozco. And even Piccasso could not be left
uninfluenced. ~ Writers like | Howard Fast
could not remain  untouched.  And nearer
home it produc- [ ed Faiz and Jaffri. And,
Sir, when that intellectual growth was going on,
tragedy took place. The tragedy was that Stalin
followed Lenin and Mao t became the great
priest of Marx. Itis that tragedy, Sir, which
has let every one down.

Sir, sometimes [ want to imagine |an
Asia in which Maoism had not exis- 1 ted.
You imagine if Mao were  not dominating
China today, if Tibet had not been swallowed
up, if India had not been attacked, if South-East
Asia's independence had not been endanger- j
ed, what a mighty Asia would have ! risen
today. It is there where Com- '< munism
and the Communist Party of ' this part of the
country and of  the world have not only let
down themselves, they have let down the
freedom movement, they have let down the
anti-imperialist forces, they have let down all
those who stood for progress, who stood for
prosperity. Itis a tragedy that has let down
not only this part of the world but the future
thinking and the forward-looking of the
world has been let down. Imagine, Sir, | what
would have been the fate of this country and of
the world if Stalin had not succeeded Lenin,
and the shape jdemocracy as a force in the
world j would have taken, and what an intel-
! lectual upsurge the world would have
witnessed if this tragedy had not been !
enacted. But theirs is the fate of the |
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legendary god—Prometheus—who having
given the fire to the world, has now been
nailed to the rock by his own followers;
vultures of Maoism are eating them up. My
attention goes to-them because this
international attitude manifests itself again
and again in the national situation and in
Kerala itself. It is a tragedy of the divided
Communist Party, it is a tragedy of the
confused schizophrenic thinking, if I may
return the compliment, of the 'split
personality' of the Communist Party which
is letting it down today. Kerala will emerge
as a symbol of democracy because Kerala's
past is glorious. Kerala's history is glorious.

If I may remind you, Sir, it fought the
Portuguese aggression for 100 years,
and threw Albuquerque out of this country.
Kerala's past is that great past of Shankra
Acharya which has produced even today the
highest percentage of educated people. Sir,
I am not one of those who are pessimistic
about the future of Kerala. I am very
hopeful, hopeful because the population
there is  well-educated, hopeful because
the people there are so intelligent,
hopeful because the people there love
democracy. Sometimes they may have
committed a mistake. But I am sure the
next election will make them realise that the
mistakes of the last ten years are amply
remedied and they will not be victims of
divided loyalty. Today, when the
Communist Party is divided, today
when the S.S.P. has nothing to offer them,
Congress has a future to offer them in the
form of a stable democracy, Congress has a
future to offer th'em. in the form of
socialism. Congress has a future to offer
them in the form of democrady,

socialism and secularism put together
which will take not only Kerala
forward ~ but which will take the country
forward.

Surt  EBRAHIM SULAIMAN SAIT

(Kerala): Mr. Vice-Chairman, Sir, just now
we have heard the funeral oration at the fall
of the Congress Ministry in Kerala by my
hon. friend,
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Mr. Gujral, who represents the capita] city of
Delhi. I have great respect for him, and I can
say that he has done it very well.

Sir, as you know, Kerala is the smallest but
the most enlightened State of our country.
Now it is under the President's rule. This was
inevitable because of the conditions that
prevailed at the time of the fall of the
Congress Ministry in Kerala. I only wish that
this President's rule will last for a very short
time and ihe forthcoming elections which are
to take place in February 1965 will g ve a
stable and good Government people of
Kerala.

Sir, different views have been expressed
here by hon. Members belonging to different
parties, and there is a feeling that a stable
Government under the present democratic set-
up is not possible in Kerala. But I have to say
and say it very strongly that today if there is
no stable Government in Kerala, it is not the
fault of the democratic set-up, it is not the
fault of the people of Kerala, it is not the fault
of the different parties that exist in Kerala, but
it is solely and only the fault of the Congress
Party that has been all this time most
dishonest and most insincere and which failed
to give to the Kerala people an honest and
stable Government.

Sir, as you are aware, Congress has had
many occasions when it had s comfortable
majority in the State Legislature, but because
of factions amongst themselves, because of
the groupism amongst themselves, anc
because of the petty quarrels in which they
indulged, they undermined the vital interest
of the Kerala State anc fought amongst
themselves. Thus th< Congress failed to give
the country and the State of Kerala a good
anc stable Government.

Now you all know, Sir, what happened
during the last mid-term elections of 1960.
Who was voted t< power? It wag not the
Congress.
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can say that very boldly and without fear of
contradiction that the Government which was
voted to power in the 1960 election was not
the Congress; it was the Democratic Alliance
that was voted to power, the democratic
alliance consisting of the Congress, the P.S.P.
and the Muslim League. This was the party
that was voted to power. And what did the
Congress do after coming to power? It let
down the Muslim League first, then it dropped
the P.S.P. later, and the result was bitterness,
confusion and instability. In  these
circumstances, to blame the people of Kerala
is sheer nonsense. It is, therefore, the
Congress and Congress alone that is
responsible for all this instability and all this
under-development in the State of Kerala.

Sir, as I just now told you, the happenings
in Kerala, after the 1960 midterm elections,
are a sad story. That was the worst sort of
political betrayal ever witnessed in the history
of this country. As you all know, the Congress
joined with the Muslim League and the P.S.P.
and thus secured a very comfortable majority
in the legislature to give to the State of Kerala
a very stable Government then. But the same
Muslim League which was cteclared to be a
national party by the leader; of the Congress
during elections suddenly changed into a com-
munal party after they had gained a
comfortable majority in the Assembly. Let me
say that the character of any political party, its
definition of being national or communal,
does not depend on the whims and fancies of
the ruling party.

Recently, on the 15th of this month,
replying to questions in the Lok Sabha, the
Deputy Minister of Home Affairs pointed out
that it is not at all possible to describe what
communal-ism is and he also said that no poli-
tical party in India is communal. Then how
can you call the Muslim League a communal
party? It is the declaration of the Government
of India. The Minister said that, not I.



3795 Resolution re Pro-
ciamatfon issued by

SHRI AKBAR ALI KHAN: Will you read
out what the Minister said, and has it the
authority of the Constitution?

Surt EBRAHIM SULAIMAN SAIT: Yes.
He is a Minister of the Government of India
and therefore an authority. Mr. Jaganath Rao,
the Deputy Minister for Home Affairs, told
the questioner that the Government did not
consider any political party as communal. So
there is no political party which is communal,
according to the Government. Moreover, as
far as the Muslim League is concerned, it is a
minority organisation and therefore a national
organisation. It does not stand for domination,
it only wants to safeguard the rights of the
minorities as guaranteed by the Constitution,
and according to the Constitution, every
minority hag the right to organise itself to
protect its rights and liberties. ~ So we are
doing it.

SHRI AKBAR ALI KHAN: On the basis of
religion?

SHRI EBRAHIM SULAIMAN SAIT: As a
minority and every minority has the right to
do it. Then, later on, the Muslim League, even
after being let down, was prepared, even
without coming to the Government, to give its
unconditional support.

SHRI A. D. MANI (Madhya Pradesh): Why
did you join the Government?

SHrRI EBRAHIM SULAIMAN SAIT: We
did not ask for it. The Congress leaders
themselves declared at a public meeting that
when we are fighting together, we will rule
together. It was said by Mr. S. K. Patil and it
was Mr. Chacko, the late Home Minister, who
said later 'We are fighting together and we
will rule together'. It was they who betrayed
the Muslim League later on. Even when the
Muslim League was not taken into the cabinet
the League leaders said, in the interest of
stability of the State and development of the
State, that we
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would give unconditional support 10 the
Congress-PSP coalition in Kerala. Later on
what happened? There was an alliance
between the P.S.P. and the Congress and it
continued for some time. In the last
Parliamentary  elections, in 1962, the
Congress and the P.S.P. divided the seats
among themselves—Ileaving alone Muslim
League —14 for the Congress and 4 for the
P.S.P. But the result was that the P.S.P. lost
all the 4 Parliamentary seats and the Congress
got six out of 14. This is how people of
Kerala expressed their disapproval of the
Con-j gress attitude. The P.S.P. was also !
dropped later on. First we were dropped and
later on the P.S.P. also was I dropped.

Sir, Keralais called a problem ! State.
It is not really a problem State. Here in North
India we find that we have tension among the
different communities in some parts. There is
no such tension at all in Kerala. What
Gandhiji had dreamt of and  what Pandit
Jawaharlal ~Nehru, our late Prime Minister,
worked for was realised in Kerala because after
this'democratic alliance of Congress, P.S.P.
and the Muslim League, there = was unique
unity between Hindus and Muslims in
Kerala and what spectacle we had in Kerala
you cannot see anywhere here.  Therefore the
Congress acted against their promises and pled-
ges and betrayed the Muslim League. They
actually shattered the dreams of |  Gandhiji
and the work of Panditji I which was
there in Kerala in the form J  of Hindu-
Muslim  unity. Therefore I I  say this
instability which is in exist-i ence in Kerala
now is not the creatfon of anybody else. Let
us not blame the : people of Kerala. I say to
Congress-I men: You must not have come for
an' I alliance with the Muslim League, if
you considered it communal. If you had
come into a, alliance, then  you must have
completed the full  term with that alliance,
otherwise you must have resigned after coming
into power with the support and co-operation of
the Muslim League when you broke the sacred
pledge. Youdid neither.
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You did not do both and you blame others. Is
it sensible and just, you can consider
yourselves? As yoi all remember—I will go
back a little— it was the great Pandit Nehru,
our late Prime Minister, who said in those
days that it was highly desirable that a Muslim
Leaguer should become the Speaker. What did
you do after the first Speaker died? You
refused to act on the words of the great Prime
Minister. The ex-President of the Congress,
Shrimati Indira Gandhi, went to Kerala and
worked out the alliance with the Muslim
League. The present Prime Minister of India,
Shri Lai Bahadur, worked out the division of
seats and yet you say that there was no
alliance. It is really strange which no sane
person can understand. We have to realise the
fact and acknowledge the same that the
Congress has failed in Kerala and thus failed
the country. Therefore I feel that the Congress
will come to better senses and I also hope that
we will have very fair and free elections in
Kara la, in the forthcoming elections, and thus
we will be able to have a stable Government.

Lastly, I would speak only one weird and
that is about the food situation in the State to
which I should draw the attention of the
Government. In Kerala the food situation is
getting from bad to worse. The people ¢ re not
getting rice and the conditicns prevailing are
'near-famine' conditio is. The price for a bag
of rice has gone up from Rs. 40 to Rs. 100. I
hope the Government will take this into consi-
deration and see that rice is rushod there to
save the poor people so thet they may get rice
in plenty and thus not die of starvation.

SHRIMATI DEVAKI GOPIDAS: 1 stand
here to support the motion moved. As a
Member representing the Kerala State and
especially as a Member from the Congress
Party, with a feeling of distress of course I wil
have to speak on this occasion. It is for the
third time that the Presidenl's Rule is invoked
in Kerala. I have been
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hearing the speeches made by my friends on
the other side. Shri Govin-dan Nair was
telling us that the Communist Party was ruling
all right and its rule was ended arbitrarily by
the Centre. In fact Mr. Mathen has narrated
how the Communists were ruling there. In fact
we all know and we all had the privilege of
suffering under trie Communists' rule there.
We know how they ruled, how they were
frightening the people and amassing wealth
for the Members of the Communist Party and
for the Party alone. I would like to narrate an
incident in which I myself was involved. One
day during the Communist rule, when there
was no police protection or law and order,
while I was travelling alone in a taxi with my
little son, one man of a Communist Party
Jatha stopped the car even though there was
enough space on the road and he threw a
lighted bidi on the face of my son. Anyway
without any further molestation, I could
escape from there because some people came
to my rescue at that time. That was the sort of
rule we were having. It was the popular
upsurge that was there from one end of the
State to the other that overthrew the
Communist rule. Shri Nair will remember the
one slogan that was sung by the people at that
time from one end to the other. It meant '"This
Government is not ours' and that was a slogan
that was raised from one end of the Kerala
State 10 the other and the people as a whole
found that the Party was ruling for the Party
and not for the downtrodden people that
they  professed.

TTHE DEPUTY CHAIRMAN in the Chair]

Now we hear some people say that there is
some communalism there. Of course I would
say that communalism is there not only in
Kerala but it is everywhere. It is in the
Communist Party, in the S.S.P. and in any
party. They also have got communalism, but
in Kerala, I would like to endorse the view,
expressed by Mr. Sait, all the communal
parties live together amicably without  any
enmity between
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them. In fact we are allowed and we are
having inter-caste marriages 3 P.M.without
any social stigma  attached to them, and it
is continuing in our State, but I would like to
mention at this juncture that there is
communalism because there are four main
communal parties, I mean there are four main
communities there with communal tinge
attached to them and they have their own
organisations. It has an economic basis too.
There is poverty there; there are not
enough  jobs; there is educated
unemployment, and because of these reasons,
to effectively bargain for the loaves and
fishes of office, they formed themselves into
different organisations, and itis because of
that  we find communalism more rampant,
communal feelings are aroused; it is because
the country has not developed adequately,
the development schemes in Kerala have not
progressed as fastT as they deserve to be.
That is why we find that communalism i
there, and it is there due to economic factors
and economic factors alone. We find that
in Kerala State the percentage of literacy
is much higher than in almost  every
other part of the country. It has a good
climate and nature is bountiful there. Still it
is a poor State incapable of running a stable
Government of its own. It is a fact that from
time immemorial Keralites used to adorn,
with integrity and capacity, very high
positions outside the State. In spite of
this, up to this time, we have proved to be a
failure internally. Then where lies the
malady? We will have to pause and think.
There 1 would like to say—I have said it
already— that the malady lies in the
educated unemployment, in the educated
idle man-power. And that is there to
create trouble. Those youngsters who now
come out from the colleges and
universities find that they do not get jobs,
and because they have no job to do and
carn their bread, they consider it a hobby to
go and join the Communist Party, and
because  they mfind that in the Congress
Party there
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are old veterans and they cannot have
leadership there, thinking on these lines
they go and join the Communist Party, not
that they are convinced about the party's
programme or their ideology; just as a hobby
they do like that. Another point I would
like to mention here is that there is a section of
the people, the intelligentsia so to say, who are
very careful and highly conscious of their
rights and privileges.  They are very critical
of the acts of Government and of the repre-
sentatives in the Legislature and in
Parliament; they asses; their actions by the
result; they assess what is going on in the
Legislature or in Parliament, and in the
Government; they are always critical. It is
on this group of the population that the fate
of the State depends.  They are vigilant and
highly critical of all the actions of the
Government. But they are prepared to vote
for the party who, they believe, is capable of
solving the acute problems of the State,
especially economic problems and the problem
of unemployment. This  we have to solve
and this is the root cause of all the trouble
there. Only that party, or an able party
Government that can solve all these problems,
that party alone can form a stable
Government in Kerala. In spite of the
bounty of Nature we find there is still much
poverty in our State, and it is because of so
much population there. For an area of about
15,000 square miles the population,
according to the 1961 Census, is 169 lakhs,
and thus the density of population in the State
is very high. Added to the problem of density
of population is the problem of unemployment.
In about 100 people, 28 are self-employed, 6
partially employed, and the rest 66 are
completely unemployed, of whom 46 are
educated unemployed. This is the
position there and it is the unemployed people,
those who have not got any paying job to do, it
is they who are creating the trouble there. So I
would like to emphasise that, if the Govern-
ment here is vigilant, if they care more
for the State's problems, for the development
of the State, then only
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these problems can be solved. At this
juncture I would like to say .vhat Kerala
has achieved from all ihese three Plans.
When about a thousand crores of rupees
were spent in the Central sector, the
problem State of Kerala received only
seventy-five lakhs of rupees, which is an
investment in the form of a D.D.T.
factory. We were promised a Heavy
Electricals, but ultimately it went to
Bhopal. Then we were hearing about the
setting up of a Phyto-chemical factory
anc a shipyard for such a long time, of
which the former is shelved, and I do not
know the fate of the latter. It is rumoured
that wire-pullings are going on in the
direction of Goa. According to Dr.
Lokanathan, unless and until heavy
industries with employment potentiality
are started in Kerala, the case of Kerala is
doomed. Regarding power, we have
many natural facilities; hydro resources
are there, iitill, for three or four months in
the year Kerala is deficit in power and it
has to depend on Madra, for power and it
has to close all its factories for four
months of the year due to power shortage
in summer. Due to that factories running
on electricity could not run throughout
the year. We find that the State
Government is the main job-supplier, but
then they cannot meet the demand in the
absence of further projects coming up.
After all it is limited. So what I would
like to again say is that the problems of
Kerala are not so much political nor
communal, but mainly economic. Even
though everybody says that there i
communaism there, I would like to say
that it is more due to economic reasons
that the problems arise. I can bring in
more points to show how the people of
Kerala feel, and how they are always
disgruntled and frustrated, and that is why
they are always dabbling in politics and
are seeing that no such Government lasts
long. Let me take food subsidy; in that
also the people in Kerala feel that Kerala
is discriminated against; they find that
Central assistance is not uniform. When
Orissa, Assam and Kashmir got 66-2/3
per cent.,, Kerala State, a chronic
deficit
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area m lood crops but the best dollar-
earning State, got only 50 per cent. On a
per capita basis public sector outlay
during the First Plan in Kerala came to
Rs. 32:2 only when the all-India share
was Rs. 55, and in the Second Plan, again
it is considerably behind the ali-ilndia
figure; it is Rs. 64 while the all-India
figure is Rs. 118. Unemployment i; most
rampant in our State and I would request
the Central Government to be more vigi-
lant about the development schemes in
Kerala and to establish more heavy
industries there. We find, as now, that
when the Plans are being formulated,
there is no Government there; it always
happens that during the period of the
formulation of Plans the President is
ruling, and because of that there is
nobody to bargain for the allocations to
Kerala. So I would request the President
who has taken the reins of the Kerala
Government to see that enough projects
are given and enough allocations are
made to Kerala, that the development
schemes com™ up rapidly so that all the
problems arising out of unemployment
are solved. Then only we can expect to
get a stable Government there. Then
regarding the food position there I would
like to say a few words. It is a State where
we are having so much of cash crops. We
are having rubber, pepper, ginger,
cardamom and tea, which, we export and
earn dollars for the benefit of the whole
country. But the foodgrains produced
there are sufficient only for six months of
the year, and for the remaining six
months of the year we have to depend on
other parts of the country. We find now
that the food situation in Kerala is very
grave and the people have to stand in
queues for hours and hours together. I
would like to present here a photograph
that has come in one of the local papers
showing a mother and child standing in a
queue for hours together. It is a pitiable
sight, the mother standing with the crying
child and such pictures are coming out in
almost all the papers. So many people are
waiting and waiting for hours and there is
even the looting of shops
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[Shrimati Devaki Gopidas.] in Kerala. So I
would request the Government to see that in
this deficit area enough stocks are maintained
throughout the year. It is a chronically deficit
area. Only by taking enough care of the
progress of the economic condition of the
people and about the development schemes
can we get a stable Government there. As it is.
only the Central Government can deliver the
goods. The State Government did not do it
because the State Government could not do
anything. It is a poor State and it has not got
any of the amounts needed for investment in
industries. Because cf all these factors, only
the Centre can deliver the goods, as I said, and
solve the problems of Kerala State. I would
like to reiterate that it is not a political or
communal problem, but it is an economic
problem and only when this problem is solved
can we expect to have a stable Government in
Kerala. If democracy is to prosper there, if
democracy is to work there, the Centre must
be much more vigilant and it must give much
more consideration for the Kerala State. ¢

SHRI K. K. SHAH (Maharashtra): Madam
Deputy Chairman, instead of going into, the
history of the past twelve, years, I would only
analyse the present position. I was very
carefully listening to the remarks of my hdn.
friend from the Opposition in order to find out
why all these parties, the Muslim League, the
S.S.P. and the Communists, all combined to
overthrow the Congress Government there.

PrRoF. M. B. LAL: What about the
Congressmen?

SHRI K. K. SHAH: Let us find it out. I am
coming to that. Please bear with me 'for a
little while, because this is a problem which
deserves even your close attention. Let us
take the speech of the hon. Member, Shri
Sulaiman Salt. What did he say? He said that
a minority has the right to have a party and
that minority party has also the right to
overthrow the party in
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power. But to do what? He has been telling us
that in the next elections there will be a
Government with a comfortable majority. But
will it have the same attitude as the Muslim
League? Will it have the same attitude as the
S.S.P.? Will it have the same attitude as the
Communist Party? My hon. friend, Mr. Nair.
was very eloquent and he said that the
Congress has been taking shelter or taking the
help of the communal parties. What did you
do in the last elections? When the voting took
place, with whom did you work together?
(Interruptions) There are always two sides,
my dear friend. Don't see only one side, if you
want the truth.

AN HoN. MEMBER: Please address the
Chair.

SHRI K. K. SHAH: I am addressing the
Chair, of course. But my hon. friend, Mr.
Nair, came before my eyes and so sometimes
my attetion is drawn there.

My hon. friend, Shri Faridul Haq Ansari,
says "We shall never cooperate with any
party" and still he hopes fo have a stable
Government there. If he rules out alliances in
a democratic set-up, where there are nume-
rous parties, no government can ever function.
Mr. Ansari, therefore, I hope will revise his
stand. If he is not going to have alliances, why
did he have an alliance for overthrowing the
Congress Government there?

_ SHRILOKANATH MISRA: You kidnapped
his leader.

SHRI K. K. SHAH: I do not want to be
involved in all that now. May I remind my
hon. friend, Mr. Nair, about the last four
elections. Let him examine those elections in
Kerala and tell us why he accommodated a
member of the Muslim League in fighting the
elections and in voting? Did you not get their
votes and get their candidate elected?

SHRI M. N. GOVINDAN

Where?

NAIR:
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SHRrI K. K. SHAH: Ask your party. We
have met each other in the elections and we
know.

SHRI M. N. GOVINDAN NAIR: But say
where.

SHRI K. K. SHAH: Mr. Nair will admit that
it is true. I am not trying to apportion blame.
Everybody is experimenting and while
experimenting let us learn a lesson. What hap-
pened in 1957? 1 propose to analyse the
position and I propose also to give a reply to
Shri Sulaiman Sait. If you like, I shall do that
first.

After the Communist Party was entrusted
with power, they accepted them, maybe as an
experiment, | am prepared to admit that. They
thought that that Party would give a good
account of itself. But unluckily their record
was not good. If their record. was good, then
they would not have got 29 seats whereas they
had obtained 67 in 1957.

SHRI M. N. GOVINDAN NAIR: If you
will please yield, I will explain.

SHRI K. K. SHAH: That is how the position
stood.

SHRI M. N. GOVINDAN NAIR: You
should know that.

THE DEPUTY CHAIRMAN: But, Mr.
Nair, he is not yielding.

SHBIM. N. GOVINDAN NAIR: You count
the number of seats. Don't you know that we
got in 1957, 23 lakh votes and in 1960 against
the combined opposition, we got 35 lakh
votes?

SHrRI BHUPESH GUPTA: One million
votes.

SHrRI K. K. SHAH: There also I am
prepared to satisfy you. Your calculations ar,
not correct.

SHrRI BHUPESH GUPTA: They are the
Election Commission's calculations.

THE DEPUTY CHAIRMAN: Let him
exolain now.
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SHrRI K. K. SHAH: You published a
pamphlet on that, but I leave that aside. Let us
come to this point. Let us see what happened
before 1957. I want to give my friends who
have been saying that the Congress has no
done well some figures and give them the
number of seats secured by each party from
1952. In 1952, out of 108 the Congress got 44.
At that time nobody had said that seats were
allotted over the head of the Congress. There
was an upsurge in their favour and they got 44
out of 108, In the next elections we got 40
seats and in the elections after that we got 45
seats. Therefore, if anybody says that Kerala
is not a problem State, I cannot agree with
him. [am sorry to say that.

SHrl BHUPESH GUPTA: That is the
biggest problem for you.

SHRI K. K. SHAH: The indication to the
real problem has come from the mouth of Shri
Sulaiman Sait. The Muslim League Party has
been playing with every party there, trying to
change the fortunes of each party. Let each
party which believes in democracy take a
lesson from what Shri Sulaiman Sait has said
and also examine the figures of votes secured
by the Muslim League. When they sided with
the Communist Party, that party got more
seats. When they sided with some other party,
that party got more seats. It may be five or six
seats, because there are different pockets and
those pockets sometimes sway the fortunes of
a candidate. I was amazed and surprised to
hear from the mouth of Shri Sulaiman Sait
today that there will be a stable Government
in 1965. On what basis will it be? Will it be
on the basis of the Muslim League being in
the majority? I say it iy going to remain a
problem State all throughout unless better
methods are 'found out. Unless the Muslim
League is wiped out, the Kerala problem is
not going to be settled.

SHRI FARIDUL HAQ ANSARI: He asks
why the Congress had an alliance with the
Muslim League.
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Party went out of power—I agree with my
friend entirely there— . there was a democratic
upsurge and in a weak moment Shri Sulaiman
Sait's party joined the democratic upsurge.

SHRIK. DAMODARAN: At that 'time

there wa, no communalism?

SHRI K. K. SHAH: In their weaker moment
they did it. Having realised that the
Communist rule was the worst, it was felt by
the Muslim League that .

SHrRI K. DAMODARAN: Even com-
munalism then became better?

SHrI K. K. SHAH: I am not making
allegations. I am only giving the facts. I am
sure everyone in this House will agree with
me that the Muslim League having realised
the position, having had the taste of what
happened during the Communist regime,
made up its mind that it was better to fall in
line with the democratic upsurge, so that they
might have at least some more security than
what they had under the Communist
Government. That is why they joined the
upsurge and when that upsurge took place,
there was no alliance and this upsurge
exploded into a mass movement. The
Congress wa, not in the forefront whe, this
upsurge against the Communist Party explod-
ed. There were some others and the Congress
joined subsequently. I am sure my hon. friend,
Mr. Gupta, will agree with me that the
Congress joined subsequently. (Interruptions)
I T have heard you, Mr. Sait, and you will hear
me patiently. The time has come when a better
understanding of the situation in Kerala is
necessary and those who are here should think
in those terms.

SHrRI 3HUPESH GUPTA: Your patrons
hold ! hares in the economic pro-
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duction field and you do the same in the
political

SHRI K. K. SHAH: When that upsurge took
place, everybody knows that the Congress
joined it subsequent ly. The Communist did
not succeed and it was, in the interest of every
party, even the communally-minded Muslim
League, to see that what they had done should
not be upset by a mistake and that is why a
semblance of alliance appeared. It was in fact
an anxiety on the part of everybody who had
upset the Communist rule and, therefore, it
was wrong on the part of Mr. Sulaiman Sait to
have said thoste things. The Congress tried its
best to honour that understanding but not at
the cost of principles. You talk of Mr. Thanu
Pillai. If the PSP and the SP could merge
together or have an alliance or an electoral
alliance with other parties for fighting the
Congress, what is wrong if we have an under-
standing with the PSP and if Mr. Thanu Pillai,
even though leading a minority party, becomes
Chief Minister twice? Look at the efforts made
by the Congres, in Kerala. In 1954 we were in
a large majority and they had hardly a few
seats and yet Mr. Thanu Pillai became the
Chief Minister. Having become the Chief
Minister of a coalition Government, if the man
had worked well, what is wrong if he is
promoted?

SHRI BHUPESH GUPTA: Promoted?

SHRI K. K. SHAH: What is wrong with
that? Assuming for the sake of argument that
we are not able to pull on together .

SHRI FARIDUL HAQ ANSARI: Very
nicely promoted.

SHrRI BHUPESH GUPTA: You kidnapped
him.

SHRIK. K. SHAH: Not like the Communist
Party which, after coming into power,
throttles everybody, have a cell .
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SHRI BHUPESH GUPTA: You never took Mr.
Asoka Mehta. You kidnapped Mr. Thanu Pillai

SHRI K. K. SHAH: He was the head of the
Party, not Mr Mehta. Mr. Mehta was here.
You must appreciate I that for a period of two
years and for I a period of one year the second
time | a minority was allowed to  hav* a
Chief Minister and we tried to toe the , line to
the extent possible because we | knew that
Kerala was a problem State, j Examine the
figures from 1952, for : 954, 1957 and 1960. It
is not one election : and you will see what
happens in ..965. It is the Muslim League which
has been swaying the votes. Have yoa no share?
Has not the Communist Party any share in that?
What happened in 1954? I will tell you. 1
know it much better because in every election
we have ibeen there. You know how the
selection of candidates takes place. Why do
you forget that? ~ You have an alliance with
somebody or an understanding with
somebody.

SHRIM. N. GOVINDAN NAIR: Who had?

SHri K. K. SHAH: The PSP had an
understanding and you had an understanding.
This is how selections took place and the
elections were fought. (Interruption from Shri
Sulaiman Sait). You and I know each o.her. Do
you want me to tell everything here?

SHrRi A. D. MANI: On a point of
information. Has he joined the Congress?

SHRIK. K. SHAH: After hearing my !
speech, he is re-thinking.

SHrR1 LOKANATH MISRA: This is the
shape of things to come. This is because of the
coming elections.

SHri K. K. SHAH: I do not rnind I
whichever party the Muslim League joins. Let
it merge with the SSP, let it join the
Communist Party. I do not mind. It is only
when the Muslim League will decide to join
one or the
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otner oi tne democratic parties  that Kerala
will have a stable Government and the sooner
the Muslim League makes up its mind the
better. If they find the Congress is not good,
let them join the S.S.P. If the, find the S.S.P.
is not good, let them join the Communists.
Let them join some party. It will be good for
the Party. It will be good for Kerala and the
democratic spirit and the secular spirit will
grow, develop and flower in Kerala and
Kerala will point the way for better
understanding for the whole of  the country.
Therefore, 1 hope, Mr. Sulaiman Sait, after
going back to Kerala, will tell his Partymen that
the days of the Muslim League are over. The
day of Congress accepted, this country accepted
secularism, to revive the slogan of religion is to
put a dagger into the back of this country.
Having made an experiment and after
experimenting, if somebody finds that it has not
been in the interests of the country, it is a
mistake, what is wrong with it? After the
experiments, one corrects oneself. What is
wrong with it?  But, who is responsible for
these experiments? May I ask my Communist
friends that question? I am pleading, I am
not finding fault with them, but I am
pleading with them. If you had done well
during the time you were in power,
probably  there  would have been two
parties, the Communist and the Democratic
Party. You revived the Muslim League.

SHRIM. N. GOVINDAN NAIR: No.

SHrI K. K. SHAH: Let us now forget all these
things. Let us, from this day onwards realise
what is going to happen in Kerala. It is true in
Kerala there are four communities, not three, in
Kerala we have got Christian with a network of
about three thousand schools. I do not grudge
that. We have got the Nairs with a network of
probably the same number of schools. Then,
our Communist friends are very powerful and
they have also a network of schools and Mr.
Sulaiman Sait and hig Party are also trying to
catch up. Not only there are these
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communal educational institutions but see how
many children of the other communities take
lessons in the schools run by another
community in Kerala. Let us examine this. We
have got to find some solution for this. You
can blame me and I can blame you. Every-
thing has two sides and it will not pay. I do not
say that what has been done in Kerala is not
arguable. I am prepared to concede that what
is happening in Kerala and what has happened
there during the last two years is arguable but
that does not solve the problem. The crux of
the problem is this: Ours is a country that is
wedded to secularism and in that country there
is an enclave where communal forces are
evenly matched, eighteen per cent. twenty-one
per cent., twenty-three per cent., twenty-seven
per cent. Now how are we going to solve the
problem of this State? The only way therefore
is for all parties believing in democracy to
make up their minds and say, 'come what may,
we shall not either ask for the support of, or do
anything directly or indirectly which will
encourage, communal parties.

Suri BHUPESH GUPTA: It is in-
teresting to hear it from you now.

SHRI K. K. SHAH: Why interesting? You
have just played the game. Who has tabled the
no-confidence motion? Here my friend Mr.
Ansari says, 'we shall never come to terms
with any party' and therefore everytime he will
go on moving a no-confidence motion without
caring to be in power or without any
expectation of coming into power. Mr.
Sulaiman Sait gets up in this House and says it
was because the Congress could not carry out
an understanding. It was not any under-
standing; it was a mass upsurge where
everybody's idea was to see that the
communists did not succeed. That was a
common cause. But at the back of his mind is
this idea, 'you give me my share, the share to a
communal organisation. Then only I shall
allow you to remain in power; otherwise I
shall pull you down'. And you became a
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party to it. Think quietly about this. Does it
not come to that? If you play that game, there
will be no solution in Kerala. Therefore I take
this opportunity to appeal to you. You may
find fault on a number of points with the
Congress Government. They could have
remained as caretaker Government for two or
three months; but no; they came here and said,
'we have lost the majority’. My friend, Mr.
Nair, was asking, 'as soon as you came to
know that 15 members

SHrR1 JAISUKHLAL HATHI: Not Mr.

Nair; it was Mr. Bhupesh Gupta.

SHRI K. K. SHAH: Yes; my friend Mr.
Bhupesh Gupta asked.

SHRI BHUPESH GUPTA: Constitutionally.

SHri K. K. SHAH: That is not the
constitutional position. I beg to differ from
you, Mr. Gupta. His contention is that as soon
as fifteen members gave the Governor to
understand that they were not going to
support the Congress Party, it was the duty of
the Congress Party to resign.

SHrRI BHUPESH GUPTA: You did not
hear what I said.

SHRI K. K. SHAH: No; because there was
no other party in opposition to rule Kerala.
The S.S.P. and other parties would think
twice. We have seen in the Lok Sabha 70 or
80 people getting up in favour of a no-
confidence motion but when the motion is
moved ultimately we find only 50 or so get-
ting up.

SHRI BHUPESH GUPTA: Suppose 300 got
up.

THE DEPUTY CHAIRMAN: Your time is
running out, Mr. Shah.

SHRrI K. K. SHAH: Therefore my request to
the opposition members is this. If they make
up their minds, 'we shall not do anything
whereby the fortune of a party will be swayed
by a party which believes in communallsm
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and depends on religion' then alone Kerala's
problem will be solved. It is true and I
entirely agree that economically Kerala
should be looked after much better. I have no
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SHRI A. D. MANI (Madhya Pradesh) :
Madam Deputy Chairman, this debate is a
melancholy occasion because for the third
time after independence circumstances have
forced the Government to enforce Probiama-
tion in that State. Unfortunately in Kerala,
since independence, eight Ministries have
been in office. Six of them were Congress,
one was PSP and one was the Communist
Ministry. I have had occasion of going round
Kerala during the time of the regime of the
Communist Ministry and [ have, therefore,
some recent acquaintance with the problems
of that State. It is not correct to say, as my
hon. friend, Mr. K. K. Shah, did, that the
Opposition Parties have been responsible for
the promotion of communalism. The Congress
Party, as much as any other Party, has been
responsible for tormenting communal forces
in Kerala and it is well known that in the Con-
gress organisation itself the locations of power
are on the basis of communalism. I do not
want to go into the matter in great detail. It
will provoke controversy. It is because com-
munalism is inherent in a very acute form in
Kerala that the present situation has arisen,
which has forced the Government to enforce
Proclamation in the State. I would like to say
here that one of the factors, which have led to
ministerial instability in Kerala, is the
encouragement given overtly by people in
Delhi and by the Congress organisation to the
so-called liberation movement which threw
the Communist Partv out of power. I had
occasion to see the work of the Communist
Ministry and I felt that even though there
might have been excesses of
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power and even though the Communist
Party might have been trying to entrench
itself in various places in the State by the
use of the administrative machinery, the
Communist Government did tolerably
well and they should have been allowed
to function for their whole term of office.
If.that had been done, the present
situation would not have arisen. Those
who released the forces of disruption
have not been able to control the situation
today. One of the reasons why the fifteen
dissidents left the party was the fact that
they knew very well that if they
weakened the support for the Ministry,
the Ministry would have to resign on a
vote of no-confidence and Presidential
rule would have to be enforced. Madam, 1
would also like to say that this Kerala
episode which has led to Presidential rule
underlines the necessity of Government
having a prompt investigation machinery
which will go into the question of
corruption. I tried to ask some of my
friends to let me have the so-called
charge-sheet against Mr. Sanker, but
unfortunately nobody has given me a
charge-sheet, it has not been formulated
in the form in which friends in Orissa
have done their charges against Mr.
Mitra's Ministry. They say that the cases
of corruption are there, that there are
various allegations, but they have not
been formulated into a charge-sheet. I
wish that in future, whenever such
charges are made, the Government of
India should try to evolve a machinery
which will go into the complaints. Some
years ago. Sir B. N. Rau had suggested
the formation j of a Privy Council which
would advise the President in cases of
this character. We need not call it a Privy
Council, but a Council which would
advise j the Government. A council
consisting of retired High Court Judges
might be formed which might
periodically advise Government in regard
to cases of corruption, and whenever
cases of corruption are prima facie
proved, then there should be a machinery
for ! investigation. If that had been done
I by the Congress High Command, pro-
i
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bably the situation would not have arisen
which forced the Sanker Government to
resign on a vote of no-confidence.

Madam, I would like to say further that
there was a good deal of criticism of the
Muslim League. The Muslim League is a
party which stands for the protection of
the minorities in Kerala. I personally do
not approve of communal parties, but if
today the situation in Kerala is such that
communal parties are tolerated by the
electorate, there is no remedy open
excepting to concentrate on economic
issues. The Communist Ministry
concentrated on economic issues and for
the first time Kerala was marching
forward in its economic programmes.
That was arrested by the so-called
liberation movement which led to the
dismissal of the Communist Ministry and
the subsequent imposition of Presidential
rule in Kerala.

Madam, I would like to say this that in
future if we expect communalism to be
rooted out of Kerala, the Congress must
set an example. I would like the Congress
organisation to set up members of the
minority communities in predominantly
Hindu areas and try to fight the election.
That will be the test of the professions of
the Congress to root out communalism in
Kerala. Unless that is done, it is not
possible for the Congress to expect that
the opposition parties will set an
example. Each one of them is very much
involved in this communalism that has
disfigured public life in Kerala.

I might also mention here that the
failure of ministerial government which
is revealed by eight Ministries is due to
the fact that linguistic reorganisation has
not solved any problems. If in 1956 the
choice had been left to the
representatives of Malabar, so-called
Malabar which was in Madras State, they
would have opted to stay in Madras
State. A linguistic
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would solve the problem, but the fact that a
lingujstic State has been formed has not led to
ministerial stability in Kerala. Perhaps if t le
representatives of the various parties
concentrate on economic issues, it may be
possible to find out a new orientation to the
politics in that State. I io not agree with my
hon. friend, Mr. K. K. Shah, when he referred
to Kerala as a problem State. Kerala is
certainly not a problem State. It has got an
intellectual potential which can be utilised for
the benefit of this country. It is because
politicians have been so busy trying to carve
out a position for themselves and manoeuvre
themselves into positions of power using
every community for their advantage that this
situation has arisen when people start calling
Kerala a problem State.

SHRI LOKANATH MISRA: The Congress
Party is the problem ther”.

SHRI A. D. MANI: I would not like to say
that the Congress is responsible for the
situation in Kerala.

(Interruption)

AN. HON. MEMBER: He preaches for
every one.

SHRI A. D. MANI: T am one of those who
went round, met representatives of all parties
including Congressnen and talked to them
about the situatian. Perhaps it is correct to say
that he Congress Party in power in Iniia
should have set an example. If it is possible
for the Congress to evolve an economic
programme and put it before the electorate
and not think in terms of coalition with
parties just for continuing in power, there
mav be a bright future for the State of Kerala.

Then there was a reference mide by my
hon. friend, Mr. Ansari, to the appointment of
Mr. Pattom Thanu Pillai as Governor of
Punjab. If Mr. Thanu Pillai had been a
Government servant and if he had accepted
.his job, he would have been accused of
accepting illegal gratification.
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SHRI FARIDUL HAQ ANSARI: I said that
the method adopted by my hon. friend was
wrong. He should have approached the
P.S.P.. consulted them, discussed the matter
with them, and if they agreed, then I would
have had no objection.

SHRI A. D. MANI: I am supporting you. I
am only saying that if Mr. Pattom Thanu
Pillai as a Government servant had been
offered the job, he and the person who
offered it would have been accused of bribery
and would have been forced to 'face an
enquiry and a charge-sheet under the Anti-
corruption Act. The Congress should have set
better example in regard to the ethics that it
follows.

AN. HON. MEMBER: It was a clever thing.

SHRI A. D. MANI: But we do not expect
this kind of cleverness from the Party.
(Interruption) 1 agree with my hon. friend that
election promises were broken. These things
led to the degeneration of the standards of
politics, and it is expected that whatever
might happen in the future, the standards of
politics which are accepted universally as
necessary for the proper functioning of the
parties would be observed by the Congress
Party and that Kerala might have the good
fortune of seeing a stable Ministry which will
give its attention to the economic progress of
the State. The economic progress of the State
has suffered a reverse on account of the
inability of some of the politicians in power
to give their sustained attention to the Five
Year Plans which were placed before the
State Government for approval.

I support the motion which has been
moved by the hon. Minister. I see there is no
other way excepting to approve of the
Proclamation issued by the President.

SHrRI JAISUKHLAL HATHI: Madam
Deputy Chairman, I am happy that almost all
the Members who took part in this discussion
have fully supported my motion and they
have appreciated



3835 Resolution re Pro-
clamation issued by
[Shri Jaisukhlal Hathil

the circumstances in which the President had
to assume to himself the powers to take over
the administration of the State. Therefore, so
far as approval of the motion is concerned, 1
do not think I have much to say. But several
Members have discussed a number of subjects
and 1 think I should reply to some of the
observations made by the hon. Members here.

I am grateful to some of the Members,
specially Shri Gujral and Shri Shah, for
clarifying certain  points

raised by the Members of the 4 .M.
opposition. It is true that we

must take lessons from the past but
it is also true that everybody wants to advise
others to take lessons but nobody likes to take
lessons himself. It is human nature to criticise
others, to bring out the faults of others and to
see faults in others, rather than to have self-
introspection. We have been criticised for a
number of things, good, bad and indifferent.
In the opening speech I did not touch these
subjects because I did not want to rake up
unnecessarily old controversies. Shri Ansariji,
however, blamed me for not looking to the
past, for not looking to the present, and for not
taking lessons from the past for the future. It
was not from that end in view that I did not
refer to the past, it was not that we did not
want to learn from experience, it was not with
that object in view that I did not refer to the
old instances. While we are always prepared
to learn by experience —and we have done
that a number of times—I do not want to
bring in unnecessary controversies. But on
questions like this, especially my friend, Shri
Govindan Nair, started with attacks on all and
sundry. He began by attacking Shri Kamaraj,
attacking Shri Dhebar .

SHRI M. Ns GOVINDAN NAIR: I did not
attack Shri Kamaraj.

SHRIJAISUKHLAL HATHI:
attacking the Congress organisation for
their acts of omission and commis-
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sion. It is but natural. I do not find fault with
him because when you feel that something
which you want is not being done, that
something which you desire is not being
achieved and when you feel that somebody
comes in your way, it is but natural that
emotions rise high and when emotions rise
high, arguments become weak and when
arguments become weak, it gives expression
to anger and disappointment. So, I do not find
fault with him. It is natural that h, should say
that it was Shri Dhebar who went there and
did all this and that he would now reap the
fruits.

SHRIM. N. GOVINDAN NAIR: He reaps.

SHRI JAISUKHLAL HATHI: Now, it is
natural also that one reaps the fruits of what
he has sown. There is nothing unnatural in it.
The only thing is that we have to judge
whether the seeds that were sown were good
or bad and that could only be judged from the
fruits that we get. Now, let us see what was
sown and what was reaped, what will be sown
and what will be reaped. These are the lessons
which each one of us should learn. I on my
part and the Congress are prepared to take the
lessons. I am not a man with a rigid outlook
which would not change but if we find from
experience that there was nothing wrong in
what we did, there is nothing for us to repent.
If we think that we have done something
wrong, not only shall we repent but we will
redeem ourselves and correct ourselves. The
President issued the Proclamation when the
political situation there was such as no single
party—or even a united party under one single
leader—was in a position to form the
Government, although the Congress was in a
much bigger majority than an, other single
individual party. And we who ax-e wedded to
democracy, we who want that we should work
within the framework of the Constitution, we
who want to abide by the provisions of the
Constitution, we who want that even at the
cost of being misunderstood and
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to follow that path which is righteous and
which is correct. It was therefore that the
Governor's  Report was  taken into
consideration by the Government here and the
Proclamation was issued. When the no-con-
fidence motion was brought forwsrd in Kerala,
all the opposition parties combined together.
They are all parties with different ideologies—
I think they also would agree—the
Communists, the PSP, the Muslim League, all
have different political ideologies. They have
never been one for any good cbject and Ivd®
not think they -will any day be able to unite
together and if they united together, they will
all be rr inus. But today they are all bracketel
together. When the bracket is gone, they will
all be gone. One plus one would be two but
one minus one would never be two, it will
come to zero. It is always so for all negatives.
Negatives may combine but the combination
of negative attitudes would never lead to any
positive result; it will have the effect of
destroying a good thing; it will not have the
effect of reconstructing anything, there cannot
be any reconstruction. Therefore it is that if we
have to join together, we have to join for a
good cause, we have to join for a constructive
cause, we havt to join for a work which is in
the interests of humanity, a work which is in
the interests of the people of the State, people
of the country. Now, here unfortunately there
was a combination and that combination
resulted in what we see there today. That also
is natural. Now, we are asked to learn lessons.
What are the lessons? The lessons to be learnt
are preached by the Members from the
opposition side. But before they preach, we
ourselves will do it, we do not wait for
anybody to teach the lessons. But if all of us
have to learn any lesson, it is this that we
believe that there should be an opposition, we
believe that tiere should be a strong
opposition, we believe that there should be a
healthy opposition. Today what is the posi-
tion? Fifty are on one side. All others
combined make seventy. Each ore is
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matched by one-fourth of the Congress Party
Members there in the Legislature—50, 15, 19,
9,15, 11, 5, 1, all that. Now, if there had been
one strong opposition or if two or three
different parties with a constructive attitude,
with the same ideology, had combined
together and been able to form a government
and administer the State in the interests of the
people, for the benefit of the people, for the
progress and development of the country,
well, we would have welcomed it, everybody
would have welcomed it. But it was not so.
Now, therefore, what is the lesson to be
learnt? The first lesson to be learnt is build up,
if you can, a strong Opposition, build up, if
you can, a healthy Opposition, build up a
party which can succeed the present party. But
I do not think that there is any chance in far,
far future. And then what will happen? If there
are five Members here, ten Members there and
fifteen there, the result will be that no
individual party will be able to form the
government. {Interruption by Shri M. N.
Govindan Nair.) 1 am learning the lesson.
From what has happened it had been possible
for them to join and form a united party and a
Government which would be stable. But it has
not been so. Then what is to be done? What is
to be done is this. It is for the people of Kerala
to find out what is good for them, what is best
for them. The people of Kerala are educated;
they are advanced; they are literate, and they
could learn by experience as to what should be
done. I do not want to say much even at this
stage as I did not do it in the beginning as to
why there was that upsurge or the liberation
movement, as Shri Nair said. The people felt
that they were not happy. There were various
incidents which I would not like to narrate.
They joined together. Ultimately we saw what
happened. Even now if the people join
together, if they all combine together, they
could have a stable government. Rather it
should be their effort to see that a stable
government is established. So far as I can see,
as in the rest of the country, there cannot be
any other
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party today except the Congress Party which
can form a government there. If in future
things change, well, it will be most welcome.
Otherwise it is in the interest of everybody—I
do not talk of power because the congress has
never learnt to rule for the Party; it has always
ruled for the people, for the benefit of the
people—to have Congress Party in power. If it
were not so, then the party in power would
have done anything to get more seats, to get
that it wants as it has done in other things.
(Interruptions) There may be instances, as
Shri Abdul Ghani said, of corruption in the
Congress. If there is corruption, if there are
differences of opinion, we admit them and as
soon as we find some symptoms of weakness
we always try to remedy them. The Congress
has that vitality, the Congress has that
strength, the Congress has that vigour that as
soon as those symptoms are checked, it will
become strong and gain strength from day to
day. It is not that we are complacent. If we
know, we admit our weakness. It is always
good to admit one's weakness and try to
remedy and get rid of it. That we have been
doing either at the organisational level or at
the political level. It is, therefore, that the
moment we find that there is something, we
try to rectify the wrong. And if any weakness
has been found out and remedied, it is because
of self-introspection that the Congress does.
But it is given to many others to exaggerate
what little weakness they find in others and
not to look to bigger things within themselves.
We have never done that. Whatever weakness
we ever felt we have always admitted and we
are always prepared to admit it. It is not an
casy thing. But ul*i-mately what are we to
do? As the hon. Member on this side said,
during this period it would be the duty of the
Government of India to see that the Fourth
Plan that is being discussed should not suffer.
It should be the duty of the Government that
the officers that we send there should remain
impartial. It should be the duty of these
officers to treat Kerala as a State
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where there are no representatives of the
people at present, where there is no
legislature, and therefore they must treat it
with the utmost care and attention.

Madam, it shall always be the duty of the
Centre to see that the Fourth Plan of Kerala
that is being discussed does not suffer
because of want of representatives at the helm
of this thing. We would also take care to see
that the problem of food, the question of
industrial development, the question of power
and irrigation projects are looked into

properly.

So far as elections are concerned, I would
also say that we would not wait for a day
longer than is absolutely necessary. There
shall be elections as early as possible and that
they should be fair and free.

Madam, so far as officers are concerned,
their complaint is that the Government could
not find officers for Kerala. It is not a question
of not being able to find them. But, as I said, it
is now our duty and responsibility to see that
we send the best officers to the State. We have
already sent one and we shall be sending an-
other. But that should be the best officer and
an able administrator, a person who would not
allow the people of Kerala to feel that Kerala
is not being ruled by the elected represen-
tatives. Therefore, if there is any delay, it is
not that we are not able to find any person.
We could have sent any man. But that would
not serve their purpose, nor would it serve the
purpose of the State. It is, therefore, that we
want to send officers who are not only able
administrators but also people who would
look to the interest of the people of Kerala,
who would take to their heart that it is their
not only official responsibility but a kind of
moral responsibility to look to the interests of
the people of Kerala. It is, therefore, that we
are trying to send some of our best officers
there. The one we have sent there has that
reputation. The other we shall send soon.
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I may, therefore, Madam, only assure my
friends from Kerala and also ethers that this is
only a transitory period and that we shall try
to see that the people of Kerala get back their
elected representatives and their legislature
through a fair and free election. It is for the
people of Kerala to see that they use their
discretion at the time of election in a way that
they get a stable government and that this his-
tory is not repeated. Madam,' I move.

THE DEPUTY CHAIRMAN: The
question is:

"That this House approves the
Proclamation issued by the President on the
10th September, 1964, under article 356 of
the Constitution, in relation to the State of
Kerala".

The motion was adopted.

THE KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL,
1964

THE MINISTER ofF STATE ns THE
MINISTRY oF HOME AFFAIRS ;SHRI
JAISUKHLAL HATHI) : Madam, I move:

"That the Bill to confer on the President
the power of the Legislature of the State of
Kerala to make laws, as passed by the Lok
Sabha, be taken into consideration."

Madam, this is a Bill which, according to
the Proclamation, as has been just approved
by the House, declares:

"That the powers of the Legislature of
the said State shall be exercisable by or
under the authority a/ Parliament."

And under article 357 of the Constitution, the
power of the Legislature of the State of
Kerala to make aws, which has been declared
by the Proclamation, to be exercisable by or
under the authority of Parliament is hereby
conferred on the President.

[ 30 SEP. 1964 ]

(Delegation of Powers) 3842
Bill 1964

This is a Bill which is non-controversial in
view of the fact that the House has already
approved the Proclamation. This is a
consequence which flows out of the
Proclamation which has been approved by the
House. Under clause (3) the power of the
State Legislature to make laws has to be
vested in the President. Clause 3(2) provides:

"Before enacting an, such Act, the
President shall, whenever he considers it
practicable to do so, consult a committee
constituted for the purpose consisting of—

(a) thirty members of the
House of the People nominated by
the Speaker among whom shall be
included all members who for the
time being fill the seats allotted to
the State of Kerala in that House;
and

(b) fifteen  members of  the
Council of States nominated by the
Chairman among whom shall be
included all members who for
the time being fill the seats allot
ted to the State of Kerala in that
House."

This is the position to enable the President to
consult the Members of both the Houses of
Parliament. The provision here also mentions
that all the Members from Kerala, in the Lok
Sabha and the Rajya Sabha, will be included
in this Committee. It is but fair that when
there is no Legislature in Kerala and when
Acts have to be passed 'by th, Parliament, the
Members representing that State in the Lok
Sabha and the Rajya Sabha should be
consulted and it is also proper that because
they have now come into a bigger family, this
consultation should not be restricted simply to
e Members of the State but also there should
be a broad-based committee so that Members
from other States also may be consulted. It is
with that object in view that the Committee is
supposed to consist of 45 Members.



